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REGIONAL OFFICE
C.G.ENVIRONMENT CONSERVATION BOARD
T.V. TOWER ROAD, RAIGARH

No/ ¥J() /R.OJT.S./C.E.C.B./2020 Raigarh, dated: fz/ b/2020

To.
The Registrar

National Green Tribunal,
Principal Bench, New Delhi.

Sub:  Regarding Joint Committee report in the matter of O.A. No. 33/2019(CZ) Ramesh Agrawal Versus
Union of India.

Ref:  Hon'ble National Green Tribunal, Principal Bench, New Delhi Order Dated 13/07/2020 & 31/08/2020.
Respected Sir,

With Reference to the above mentioned orders.first meeting of Joint committee formed by Hon'ble NGT,
consisting of members from (i) MoEF&CC (ii) CPCB (iii) Chhattisgarh SEIAA and (iv) Chhattisgarh Pollution

Control Board, in the matter of O.A. No. 33/2019 (CZ) took place on 21/09/2020. Report of the Joint Committee
is submitted for record of compliance.

Enclosed: As above (Total pages 127) @‘b@z/

(A.K. Gedam)
Nodal Officer & Regional Officer,
C.G. Environment Conservation Board
No./ /R.O./T.S./C.E.C.B./2020 Raigarh, dated:
Copy to :
I. Member Secretary, C.G. Environment Conservation Board, Nava Raipur, Atal Nagar, Raipur for
information please.

2. Smt. Parul Bhadoriya, (Board Advocate), Chamber no. 609, UCI lawyers chambers, behind Bhopal
District court, Bhopal (MP) for information and necessary action. /

(AK. Gedam)

Nodal Officer & Regional Officer,
C.G. Environment Conservation Board
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Before the National Green Tribunal
Principal Bench, New Delhi

Joint Committee Report
In the matter of Ramesh Agarwal Versus Union of India
OA No 33/2019 (CZ)

Mr. Ramesh Agrawal, Raigarh (C.G.) has filed an original application No. 33/2019 before the
National Green Tribunal, Central zonal bench at Bhopal regarding illegal exemption to
Environmental Impact Assessment and public hearing as prescribed by the EIA Notification,
2006 granted by the Chbhattisgarh State Environmental Impact Assessment Authority
(SEIAA) to metallurgical industries in the state of Chhattisgarh. These metallurgical
industries are being granted the above mentioned exemption on the incorrect assumption that
they are located within notified industrial estates, however just a cursory examination reveals
that none of this metallurgical industries are located within notified industrial estates as
required under the EIA Notification 2006.

Hon'ble National Green Tribunal, Principal Bench, New Delhi vide order dated 13-07-2020
constituted a joint committee consisting of members of various departments as under:

Representative of MOEF and CC.
Representative of CPCB.
Chhattisgarh SEIAA.

Chhattisgarh Pollution Control Board.

The committee was directed to visit the place and submit the action taken report within six
weeks. The state PCB will be the nodal agency for coordination and logistic support,

First meeting of the joint committee was held on 21-09-2020 at SEIAA Chhattisgarh
Secretariat, Head Office. Chhattisgarh Environment Conservation Board, Nava Raipur, Atal
Nagar, District Raipur. Members of the joint committee present in the meeting is as under:-

Dr. R.P. Mishra, Scientist 'D', Central Pollution Control Board, Bhopal.

Dr. Purushottam Sakhare, Scientist 'D', Regional office, MOEF & CC,
Nagpur.

Dr. M.L. Agrawal, SEIAA Chhattisgarh.

Mr. A K. Gedam, Regional officer, Chhattisgarh Environment Conservation
Board, Regional Office, Raigarh.

The joint Committee perused the order of the Hon’ble National Green Tribunal, Principal
Bench, New Delhi and discussed the matter in the detail and observed that-

As per the application filed by the applicant before the National Green Tribunal, Principal
Bench, New Delhi. Total 21 industries have been included in the application. These industries
fall in the region of Regional Office, Chhattisgarh Environment Conservation Board, Raipur,
Durg-Bhilai, Bilaspur, Raigarh and Ambikapur.

There are total 07 industrial estates in which Environmental Clearances has been issued by
the SEIAA Chhattisgarh to the industries mentioned in the original application. The applicant
has submitted that all 07 industrial areas are not notified hence relaxation granted for EIA and
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public consultation process is not as per rule. In this context SEIAA has presented its part and
informed that copies of lease agreement between Chhattisgarh State Industrial Development
Corporation (CSIDC) and entrepreneur was being verified as address proof before granting
EC with relaxation for Environmental Impact Assessment and public consultation process.
The copies of desired pages of the lease agreements are presented at Annexure-E. SEIAA
has also informed that all 07 industrial estates of Chhattisgarh were notified before year 2000
i.e. constitution of Chhattisgarh as independent State and most of them were notified by
Madhya Pradesh State. Industrial area wise documents available with SEIAA were submitted
to committee and same is compiled as under-

Industrial Estate Details

S.No. | Name of Industrial Estate | Establishment Notification detail of Copy as
vear Industrial Estate Annexure
1 O.P. Jindal Industrial Park, 2004 (i) Letter of intent issued | Annexure-A
Village- Punjipathara, by CSIDC, Raipur
Tehsil -Gharghoda, Dated  29/05/2004
District- Raigarh (C.G.) (ii) Lease Deed of land
for industrial Estate
dated 05/06/2004
2 Sirigitti Industrial Area, 1984 CSIDC, Raipur dated Annexure-B
Tehsil and District- 27/07/2016
Bilaspur (C.G.)
3 Nayanpur-Girwarganj - (i) Land transfer order Annexure-C
Industrial Area, Tehsil and dated 14.07.1963.
District-Surajpur (C.G.) (ii) Lease Deed of land
for industrial unit dated
24/09/2008.
4 Urla Industrial Area, 1983 CSIDC. Raipur letter Annexure-B
Tehsil & District-Raipur Dated 27/07/2016
(C.G.)
5 Siltara Industrial Area, 1983 CSIDC, Raipur Dated Annexure-B
Phase-Il, Tehsil and 27/07/2016
District-Raipur (C.G.)
6 Siltara Industrial Area, 1983 CSIDC, Raipur Dated Annexure-B
Phase-I, Tehsil and 27/07/2016
District-Raipur (C.G.)
7 Light Industrial Area 1965 Lease Deed of land for | Annexure-D
Tehsil-Bhilai, District- industrial Estate
Durg (C.G.) dated12/04/2007.

The content and physical status of copies of the document submitted before committee gives
an impression of notification but needs its proper management and systematic recording by
concerned department (Industry Department of Chhattisgarh state/CSIDC). Based on
documents as Annexure-A, B, C & D, SEIAA Chhattisgarh has considered industrics as
"B2" Category and exempted from Environmental Impact Assessment and Public
consultation process.

Out of total 21 industries, 04 industries have been considered as "B1" category industry after
scrutiny by SEIAA Chhattisgarh and given Environmental Clearance under "B1" category.
List of industries given Environmental Clearance under "BI" category by SEIAA
Chhattisgarh is given in tabular form as below:

w



Table of Industries (B1 Category)

S.N Name of Industry Name of Industrial Estate Product and Date of
Production Capacity | issue of EC
I | M/s Agrawal Structure | Plot no. — 162 (A), industrial Hot Charging Rolling | 12-02-2019
Mills Pvt. Ltd., arca urla and Private land Mill -30000
Village- Urla, Tehsil Khasra no. 184/1, 184/2, 184/4, | Tonne/year to 57670
and District-Raipur 193/6, 184/3, 184/5, 193/3, Tonne/year
(C.G.) 19374, 193/5, 193/7, 194/2,
195/2, Village- Urla, Tehsil
and District-Raipur (C.G.) i
(Partially in Industrial area) i
2 | M/s Hanuman Ispat Not in industrial estate | Billets and Rolled 25-02-2019
Pvt. Ltd., Industrial Product- 30000
Area, Phase-II, Tonne/year (Through
Village-Sondra, Tehsil Induction Furnace) to
and District-Raipur 57670 Tonne/year
(C.G) (Through hot charged
Rolling Mill)
3 | M/s Sarthak Ispat Pvt. Not in industrial estate Induction Furnace and | 23-02-2019
Ltd., Village-Urla and hot charging based
Sarora, Near Industrial Rolling Mill by
area Urla, Tehsil and backward integration -
District-Raipur (C.G.) 58500 Tonne/year in
Existing Rolling Mill-
90000 Tonne/year and
Remaining
Conventional Rolling
Mill-31500
Tonne/year (to keep as
it is)
4 | M/s Iskon Strips PvL. Not in industrial estate Through Billet Re- 07-12-2018
Lud., Village-Guma, heuting Furnace Re-
Tehsil and District- rolled Steel products-
Raipur (C.G.) 30000 Tonnefyear to
50000 Tonne/year
(after expansion)

Based on Notification dated 23/11/2016 issued by Ministry of Environment, Forest and
Climate Change, New Delhi, SEIAA Chhattisgarh has considered industries as "B1" Category on
the basis of para 7 (ii) a. Copy of Notification dated 23/11/2016 is annexed as Annexure-F. These
industries were also issued EC with exemption of EIA and public consultation as enhancement of
production capacity was within prescribed quantity of 60000 TPA. SEIAA has used its diligence
based on no increase in pollution load as reported by CECB with stringent emission norms from
50mg/NM' to 30mg/NM".

¢) Out of total 21 industries, 17 industries have been considered as "B2" category industry after
scrutiny by SEIAA Chhattisgarh and given Environmental Clearance under "B2" category.
List of industries given Environmental Clearance under "B2" category by SEIAA
Chhattisgarh is given as under:
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Table of Industries (B2 Category)

S.No. Name of Industry Product and Production Name of Date of
Capacity Ton per Year Industrial Estate | Issue of EC
(TPA)
1 M/s Shri Nirmalanand Steels Rolling Mill = 11100 TPA | O.P. Jindal 02-05-2017
Casting Pvt. Ltd., O.P. Jindal to 39000 TPA Industrial Park,
Industrial Park, Village- and Coal Gasifier-3800 Village
Punjipathara, Tehsil- Gharghoda, | Nm*/Hour Punjipathara,
District-Raigarh (C.G.) Tehsil- Gharghoda,
2 | MisN.RTM.T. (india) Pvt. Ltd., | Rolled Product- 55000 TPA %Sg““ -Raigarh 537082017
O.P. Jindal Industrial Park, Village- | (Through hot charge )
Tumidih, Tehsil-Gharghoda, Induction Furnace and
District-Raigarh (C.G.) Rolling Mill Process
3 M/s Maa Banjari Ispat Pvt. Ltd., Mild Steel Ingots/Billets 08-11-2017
O.P. Jindal Industrial Park, Village- | (Through Induction
Punjipathara, Tehsil- Gharghoda. Furnace)-14400 TPA to
District—Raigarh (C.G.) 59520 TPA
4 | M/s Ajay Ingots Rolling Mill Pvt, New Induction Furnace- 03-08-2017
Ltd., O.P. Jindal Industrial Park. 59904 TPA
Village-Punjipathara, Tehsil- Rolling Mill-30000 TPA to
Gharghoda, District-Raigarh (C.G.) | 58656 TPA
and Coal Gasifier -4400
Nm'/Hour
5 M/s Narmada Iron and Steel Pvt. Induction Furnace-33500 08-11-2017
Ltd., O.P. Jindal Industrial Park, TPA to 57500 TPA,
Village-Punjipathara, Tehsil- New Rolling Mill -56375
Gharghoda, District—Raigarh (C.G.) | TPA,
New Tube mill -53700
TPA,
Coal Gasifier-4400
Nm'/Hour
6 | M/s Harsh Vinimay Pvt. Ltd., O.P. | Induction Furnace-36000 08-11-2017
Jindal Industrial Park, Village- TPA to 54000 TPA
Punjipathara, Tehsil- Gharghoda,
District—Raigarh (C.G.)
9 M/s Maa Shiva Steel and Alloys Induction Furnace-59400 08-12-2017
LLP, O.P. Jindal Industrial Park, TPA
Village-Punjipathara. Tehsil-
Gharghoda, Districi—Raigarh (C.G.)
8 M/s Hariom Ingots and Power Pvt. | Epoxy Coated Rolled Light Industrial 24-01-2017
Ltd., Light Industrial Area Tehsil- Products (Induction area Tehsil-Bhilai,
Bhilai, District-Durg (C.G.) Furnace and Hot Charged District-Durg
Rolling Mill) - 56745 TPA [ (C.G.)
9 M/s S. Pyarelal Ispat Pvt. Ltd., Urla | Mild Steel Billets-59900 Urla Industrial 26-10-2017
Industrial Area, Tehsil & District- TPA And Re-rolled Steel Area, Tehsil &
Raipur (C.G.) Products-56905 TPA District-Raipur
10 | M/s Ishwar Ispat Industries Pvt. Mild Steel Billets-59900 (C.G.) 26-10-2017
Ltd., Urla Industrial Area, Tehsil & | TPA and Re-rolled Steel
District-Raipur (C.G.) Product-56905 TPA
11 | M/s Ganpati Ispat Pvt. Lid., Mild Steel Billets-30000 26-10-2017
Urla Industrial Area, Tehsil & TPA to 59900 TPA and Re-
District-Raipur (C.G.) rolled Steel Products-56905
TPA
12 | M/s Shri Hanuman Loha Ltd. (Unit | Mild Steel Billets-59500 26-10-2017
I1), Urla Industrial Area. Tehsil & TPA and Re-rolled Steel
District-Raipur (C.G.) Products-565235 TPA
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13 [ Mis Shivali Udhyog (1) Lid., Urla | Mild Steel Billets (Through 25-02-2019
Industrial Area, Tehsil & District- | Induction Fumace along
Raipur (C.G5.) CCM)-57600 TPA and Re-
rolled Products (Direct Hot
Charging with CCM based
Rolling Mill- 46000 TPA
and Billet Reheating
Fumace based Re-rolling
mill -54000 TPA by
hackward Integration in
existing Rolling Mill-
100000 TPA
14 | M/s Ispat India, Siltara Industrial | Induction Furnace-30000 Siltara Industmal 12-06-2017
Arca, Phase-11, Tehsil and TPA to 59000 TPA and Area, Phase-II,
District-Raipur {C.G.) Re-rolling mill-30000 TPA | Tehsil and District-
- 10 55000 TPA Raipur (C.G.)
15 | Mis Hindustan Coils Ltd., Sittara | Rolled Product Through 04-02-2017
Industnal Arca, Phase-I, Tehsil Induction Furnace Route
and District-Raipur (C.G.) (Through [lot Charging
Process)-56745 TPA
16 | M/s Mahamaya Steels Pyt Lid., | Re-rolled Steel Product- © | Sirigitti Industrial 25-10-2017
Sirigitti Industrial Area, Tchsil 25000 TPA to 49500 TPA | Arca, Tehsil and
and District-Bilaspur (C.G.) District-Bilaspur
(€G)
17 | M/s UB Ventures Pvt. Lid., Rolling mill- 30000 TPA to | Nayanpur- 02-03-2019
Nayanpur-Girwarganj Industrial 59400 TPA Girwarganj
Area, Tehsil and District-Surajpur Industrial Area,
(CG) Tehsil and District-
| Surajpur (C.G.)

The committee in its meeting conducted on 21.09.2020 has called all files and documents

from SEIAA Chhattisgarh related with application and perused it for each and every industry. The
facts with observations of the committee are presented as above. Hon’ble NGT in its order dated
31.08.2020 has directed the committee to visit the place and submit the action taken report. In this
context it is submitted that industries included in the original application are 21 and located at

* different locations (Ambikapur, Raigarh, Bilaspur, Durg and Raipur) within the state of Chhattisgarh.

In order to complete visit of all industrics committee has to meet at lcast three times to move in all
three directions after collection of basic information from CECB/SEIAA.

The visit scheduled for first meeting (21-23.09.2020) could not be completely materialized

A

Dr. Purushott akhare,
Scientist 'D',

Regional office, MOEF & CC, Nagpur

Dr. ML, Agrawal,

SEIAA Chhattisgarh

vt

Dr. R.P. Mishra,
Scientist 'D',

due to unforescen imposition of lockdowns in Raipur, Durg and Bilaspur districts of Chhattisgarh
state during 22.09.2020 to 28.09.2020 due to Covid — 19 pandemic. In view of these unforcseen
conditions the committee is of the opinion that 03 months' time may be given for site visit and o
submit industry wise action taken report before the National Green Tribunal, Principal Bench, New
Delhi. o B

Central Pollution Control Board, Bhopal

Regional officer,

Chhattisgarh Environment Conservation Board, Raigarh
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| : ) Annexum A '
Chhattisgarh State Industrial Development Corporaiion Limited
(A Government of Chhattisgarh Undertaking)
H.O.B-4 MR Colony, Shailendra Nagar. Raipur (2.G.) 497 (11
Marheling Tech Office- 168, Tagore Nagar, Raipur (C.G.) 392 001
Wehsite: www.csidcindia.com. Email:cside@csidcindia. corm. caide-s aipur@yalino.com
__ Plone:0771-2425024, 2420094, Marketing, Tech. Offioe- 5655598 Fax:0771-2429025
I ETTER OF INTENT g
0. CSIDETLP./ i 522 ‘Date..2 D08 045
To,
Shri Rakesh Kumar Jindz]
A, Jindat Steel & Power Lid,
P.B.No.1§
Kharsiya Road
Raigam (C.G.)

Sub:  Proposed Allotment of Jand in Village Punjipathra & Tumidil: Distt. Raigach (C.G.)
fef: Your application Dated 27./4/04

Dear Sir, ) '

We have received vour application for allotment of land In  Village Pusiipadys & Tumidih DisttRasx
(C.G.) and it has bean enierod at 8. No. 06 /2004-05 in the Register of Application for land. We eroposs to allot 3
218.253 Heotoof land in Village Punjipaihra & Tumidih Distt. Reigarh (C.G ) for Setting up of Industrial Park ete}
The allutment wili be subject to following teiing and conditions .-

The Lmd will be given of lease for 99 years.
The zdditional 10% preatium will be charged for plots on 20"/100” +2ds road or ths cumer plots.
You will deposit the following amount within 90 days-

Bl gt

Rs 69,714,147

2) Premium
by Annual lzass rent Ks. Ha. 8,711,394 ' N
¢) Three years annual leass rent as security deposis Es. 26,i4.152
for timely payment of annual Igase rent Rs,
d) Armual mainienance charges of Industrizl area il - =
¢) Annnal atreet lghi charges
Rs. -

f) Addinonal 10% Preazum for the piot
being ca 807/100° Road'Comer Flot{If any)

Total R, 1,04,56,723



il

3/ In case, the amount of premium, annual lease rent, secyrity deposit development fund for maintenance of

Industrial Area, Streetlight charges and consent lerter is not deposited with us within 45 days in case of Small Scalle

Indusiry & 50 days i case of Large'Medium Industry, the Letter of Intent will stand automatically cancelled and vour

naine will be struck off from (he application register. :

1 Incass vou fail 10 comply with condition No 3 within prescribed time limit and vou apply for extra time for

compliancs of condition No.3 and your application is accepted by Nigam you have lo pay 18% annual interest for

delay period,

5/ The allotment shall be subject to all the terms & conditions conizined in the form of lease deed here to annexad

with such medifications and witgh such additional terms & conditions as the ailotting authority may deem fit or

necessary to add from time to time,

t Alier recept of the amount of premiunlease rent and secunity and completion of the necessary formakbitics as

. mentioned above a letter of alfotment shall be issued in your fvour, Then after you will be required to executs 2 lcase

deed, as per the enclosed copy. All the conditions of the Jease desd shail be strictly followed. All costs and cxpenses
mourred or'witich may be bom and paictby the original lease decd, the possesion of the land will be handed over io
you. '

7 You shall complete the formalitics of executing and registering the lease deed and taking over the possession

within 60 days from the dale of issue of Allotment order.

3/ a) You shall not construct any factory building unless the construction plana & maps of the building are
approved by the competent authority under the Town and Country Planning Act and or any other -
statatory authority required by law.

b) You shall carry out the construction of the factory buildiags as per the approved plan, install the -
machinery and-start the production within a period of ene year/thires vears for Small Scale Industry
Medium/Large Scale mdustry respectively.

You will have to canstrust ..., TSNP SSP. sqmt.of shed and buitding sic.on the land allotted as per -

deails given in your’s spplication within & maximum period of tiree years in case of Small Scale
Industry & Five vears in case of Medium & Large Scale Industry. =

¥ a)  Incase of Air & Water pofhntion, cfffucnt disposal, you shall ohtain permission from Chhartisaarh |
Eavironment Conservation Board and submit it within 50 days from the date of issue of Leiter of
Ao ey : =t
b) Incase of specifivd Medivm/Large Scale industry (lisl aitached) you shalf oblain permission from
Environment Clearance Authority of Chhattisgarh and submit it within 50 dsvs from
the date of issue of Letier of Intent,

1/ You shall obtain permiszion/licence/registration as may be applicable under. Factories Act. Explosive Act and
all other acts of Central/State Government or Local Authority, which are in force from time 10 time and
submit a copy of the same.

11" You shall pay maintenance charges of Industrial Area, Water Charges and Streetlight charges as may be
fixed by allotting authority from time to time.

12 You will not change the constitution of unit, parmership deed, directors without prior approval of the

allotting authority a penalty of 10% of the premiunn will be charged. -

You will not change wse of land for which it is allotted without prior approval of the allotting authority.

Incase you withdraw your application or else the allotment is cancelled due to breach of condition of

lease deed or in case of surrender of land 10% of the premium dzposited by vou shall be forfeited to the
o~ I

¢)

Migam.



ES It i obligatory on the part of the allotted provide emiploymont in his factory ot least to one of the famuily
members of the cultivatars whose land has been dequired for Industrial Growth Cenire.

A i the [ etter of Tntent/ Allotment Order is cameslled due 1% nancomplisnce of terms & condition mentioned
un said Letter of Tnient Allotmen Crder, fullowing amount will be deducied by the Wigasm -
(i} 1% Premium
(i)  Annual Lease Rent
(i) Annual Maintenanee Charges
(V) Annual Street Light Charges )

L7 If you propese to sink vour own welltube well in allotted land, you have to take wriiten permizzion from
us, permission will be granted on following terms -
(0 You have 1o pay Rs, 5005 (4s five hundred only) per month in case of S81 & Rs. 3000/~ (Rs. Five

thousand onty) per month in ¢ase of LML, if sinked water is not used under process of production.

Or

You have to pay Rs. 5000/- (Rs. thousand only) per month in case of SS1 & Rs. 10000/~ (Rs. Ten
thousand only) per month in case of LML if sinked water is wsed in production process,

()  Land alotment will be concelled if you sinked well'fube well w ithout sritien permission from us
or you donot pay peirscriliod pavimen! mentioned as above point No. (T)

N " |
.‘R }ég\f A ~—t

Addl Managing Director .
s Chhattisgarh State Industrial - {
I&c’vg_ommt Corporation Ltd. RAIPUR
l? l g lDU‘
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MEMORANDUM OF UNDERSTANDING
BETWEEN

CHHATTISGARH STATE INDUSTRIAL
DEVELOPMENT CORPORATION /

GOVERNMENT CF CHHATTISGARH
AND
JINDAL STEEL & POWER LIMITED

FOR
INDUSTRIAL ESTATE AT RAIGARH DISTRICT

fAIPUR, DATED 237 OCTOBER 2002

:#—“""-‘
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MEMORANDUM or UNDERSTANDING

Between, the Chhattisgarh State Industrial Development Corporation (ZSIDC),

Govemman}_cf Chhattisgarh ang Jindal Steel & Power Limited (JSPL) with its plants at
Raigarh ang Raipur in the State of Chhatlisgar,

The Memorardym of Understanding (MoU) is made on this 23" cay of Ocloher 2002 at
Raipur betwe=n Csipc (hereinafter referred to as the '‘Corporation’ which Expression
shall, unless fepugnant to the context or the meaning thereof, include its successors and
assigns) of the FIRST PART:
‘ AND

Jindal Steel & Power Limited (hereinafter referred to as 'JSPL' which expression shall
unless repugnant to the context or the meaning thereof include its successor and
assigns) of OTHER PART.

desirous of esiablishing an Industria Eslate in private sector, in Raigarh District, as per
the provisions of the Industrial Policy 2001-2006 of the Government of Chhattisgarh,
for which the State Govermnment has already given ils consent. :

WHEREAS, the Corporation acling on behalf of the Government of Chhattisgarh agress
to provide all help, prevailing incentives znd facilitate clearances necessary for setting
up aforesaid Industrial Estate in the State of Chhaltisga:, , consistent with the various
‘constitutional and statutory provisions relating to the said Industrial Estate, on the
Corporation’s initiatives as well as through the intervention of the Stale Investment
Promotion Board (SIPB) under The Chhattisgarh Investment Promoation Acl, 2002
(hereinafter referred to as (he ‘ACT'). '

NOW THEREFORE, in consideration of the foregoing and all other related factors, the
Corporation and JSPL have agreed lo do and hereby execute ihis MOU in order (o
enable the establishment of the proposed Industrial Estate in private sector in Raigarh
District. The parties hereto have agreed upon the terms, assurances, obligations and

commilments as set oul herein below:
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The Corporation shall provide all necessary assistance in acquiring
approximately 500 acres of land for the propoased Industrial Estate and another
adjoining land of approximalely 250 acres for development of common facilities,
viz ransport area, housing and olher social ameruhes in Villages Funjipalra,
Tumldlh Jorapalli, Dhanagarh and/or nearby v:llages all in Raigarh District,
subject to compliance of the siate governmenl's policy for acquisition of land.

The land for the proposed Indusirial Estale . shall be acquired by the
State Government in the name of JSPL. JSPL shall have absolute power and
authority to allot the land comprised in the proposed Industrial Estate to different
entrepreneurs desircus of setting up their units in the proposed Industrial Estata
on such terms and conditions as may be mutually agreed upon from time to time

between JSPL and the proposed lransferess.

JSPL shall have absolute power and authority to develop, maintain and manage
the preposed Industrial Estale to be established over the land of Villages
Punjipatra, Tumidih, Jorapalii, DChanagarh and olher villages in Raigarh Disltrict.

JSPL shall be allowed to draw power transmission line(s) from its existing caplive
power plant situated a! Raigarh or from the proposed independent power plant of
Jindzl Power Li‘milec{, to the proposed Industrial Estate and to direclly sell power
to the industrial unils sel up in the preposed Industrial Estate, as per provisions
of the Power Policy of the Government of Chhattisgarh, on terms and conditions
lo b2 mutuzlly agreed between the entreprenav-s and JSPL.

The Corporation shall facililale State Govemment assistance lowards
establishment of common facillies, covering qfxality improvement, technology
upgrzdalion, market promotion and techrical skills in the proposed Industrial
Estate upto a limit of Rs. 2.00 crores as per provisions of the Induslrial Palicy.

. The Corporalion shall ensure that State Government extends all incentives,

concessions and amenities announced in the Industrial Folicy to all new

Industrial unils set up by the enlrepreneurs in the proposed Induslrial Estate.

Qj?{,/ St TN
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7. The Corporation shall assist in taking nocessary Sleps for the grant of
expediious approvals under the purview of the State Government {or the speedy
implementation of the project (establishment of the Industrial Estate).

_ Spsciﬁcally. {he Corporation shall assist in cbtaining clearances from lhe SIPB
; wilhin the time limils for each such ciearanceh;'el out under the provisions of the
ACT in respect of approvals from the relevant agencies such 3% The
Chhatlisgarh Environment Conservalion Board, the Chhattisgarh State Electricity
Board, other Departments and authorities under the control of the State
Government. -
.

g. The Corporation shall asgist in securing permissions from the appropriate

authorities under the State Government for drawal of watef from the viable

sources for operation of the aforesaid project.

g JSPL shall from fime to time provide technical know-how {o the new units set up
in the industrial Estats on terms & conditions to be mutually agreed between the

entrepreneurs and JSPL, and provide marketing suppart.

10. JSPL chall endeavour 10 provide financial assistance to new industrial units in the
proposed Industrial Estate cn terms and conditions to be -mutually agreed

pelween the enlre preneuts and JSPL.

11.JSPL shall initiate all necessary steps to implement the project under the MoV,
and with a view t0 contribute to the developmant and socio-economic growth of
Raigarh District, it shall provide empk}yrnent {o local people @s per the Stale
Policy in this regard. In addilion, JspL shall endeavour to develop the peﬁphera!
areas of the proposed industrial Estate, especially in malters of basic needs and

environmental upg radation.

12. The: status and progress of implementation of the project shallbe monitored on 2
coiltinuing basis, at the level of (ne S|PB or any other empowered authority, and

al such freguency as May pe mutually agreed upom. in terms of the. provisions of

L the aCT.
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FO WITNF.L!& Wi II_RC(JI'. e Purtles haralo have sal thele hants (0 ihia Mot on 1his

day ol 23" Octobor, 2002

S@g.‘jcd, sealed and dolivorntl by
wnhrq named CSIDC acting in tho
premises (hrough its Managing Diroctor

Ab\}\ % 'fi\“'IDl |

R.Cr Sﬁnhnl

Managing Director
Chhattisgarh State Industrial Development Corporation

Signed, sealed and deliverad by

within named JSPL acting in the
premises threugh its Vice Chairman &

Chief Executive Officer

o'/_ <
Ll o

Vikrant Gujral,
Vice-Chairman & Chief Executive Officer

Jindal Steel & Power Limited

WITNESSES :
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LEASE DEED FOR LAND FOR INDUSTRIAL ESTATE

Ry
This Deed is made on this ... 5. . day of June. | 2004 between the

Govemnor of Chhattisgarh, acting through the Addl. Managing Dirzctor , Chhattisgarh
State Industrial Development Corporation Lid., Raipur (hersinafier called The Lesseor
which expression shall, where the context so admits, including his successor
in office) of the one part and Ws Jindal Stesl & Powsr Limitsd

Kharsia Road, Raigarh . 486001, Tehsil Raigarh of District_Raigarh acting
through  its Vice President Mr. Rakssh Jindal S/o Late Shri Anand Swaroon
Jindal having its Registered Office at Dethi Road, Hissar and registered under
The Companies Act 1956 (as amended), (hersinafter called lhe ‘Lessaa’) which
expression shall, whare the context so admits include its succassors and psrmittad

assigns of the other part.

VWher2as, in accordancs with the specific provisions contained in the
Industrial Policy, the Lsssee had made a proposal to the Lessor axpressing its
villingness ta establish an industrial estate in the private sector in Raigarh District in
terms of the parameters laid down by the Industriai Policy.

And whereas, in view thereof, the lessor has agreed to grant to the lesses,
subject to terms and conditions hereinaftar spacified, a lease of land comprising of an
area measuring approx 218.253 szﬁr thereabout, situated in Tumidih and
Punjipatnara villages of Gharghcda Tehsil of Raigarh Districi, mere particulary
descnbed in the schedule herelo annexed and therson coloursd ’E“,:r'f“ff{‘i’?:.,
referred) t& _a_s{:fi :oéd land") for 2 tarm of 89 years commancing frem >~ . %14
ending on ... , for the purpose of establishing tzreon iRl Boeseasy
SSTEERTRESsnte-and for purposes ancillary thereto (herein after referred to

said Industrial Estata)

And wharaas th2 lessee has agraed to take the lease2 en the said tarms and

conditions.
-~
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Now therefore this deed witnessed and it is hersby agreed and declared as follows

¥ In consideration of the premium and rent for land hersin reserved and the
covenants on the pan of tha lessee herain contained, the lessor shall demise
to the lessee and the lesse® shall accept a lease of the said land to hold the
same for the purpose of establishing industrial estate according to Industrial
Policy 2001-2005 for a period of 89 years commencing on the date on which
the possession of said land/premises is handed over to the lesses.

1.(A) The lesses hereby agrees to take possgssion of the land leased out to 1t
wﬂpin thirty days froem the date of execution of the |easa deed and it further
agrees 1o take possession of the jand in the condition, it exist on that date.

2. The lesses having paid to the lessor for said land, the advance rent and
premium of Rs, £9,71,1471- (Rs, Shety nine lacs s2ve
hundred forty soven only) as prescribed under Rule 10 of the Chhattisgarh
Industries (Allotment of Shed, Plots and Land) Rulas, 1974 (hereinafier
rsfarred to as the said rules), and deposited for rent for a pariod of three
years amounting to Rs, 26,14.182/- (Rs. Twanty six lacs fourtean thousand

one hundrad eighty bvo aply) as sacurity amount.

Thereafter, during the terms'of the lease the |essse shall pay 1o the

t@ssor Annual Ground Rent of Rs. 8,71.384/- (Rs. Elght lncs seventy ong

thousand threo hundred ninsty four only) and such other sums as may be
detarmined in aecordance with Clauss 3 hersundar on or pefore 10th day of
_ﬂirlu_a_g___ of each year in the office of The Managing Director, Chhattisgarh
State Industrial Development Corporation Lid. or such place or places as the
Managing Director from lime to time may direct.

3. If the yearly/monthly rent of the land/premises is not paid within one month
after ths date prescriped DYy ihe Managing Director, Chhattisgarn State
industrial Davelopment Corporation Ltd., the same will have to be deposited
with interest @ 18 % per annum for the first one year / 12 menths of
such default and @ 24% par annum for the remaining penod thereafter.

{5 2

FOR, JINDAL SCEG\L 2 POWERLTD 2 Rk
M l.“;d[i tinnnging Dispctior
(Rakzsh Jindah nhEstarh Site industieal
vice Praslent (Comemersizh uevelopment Corporation Lid

et i { L—samiin (C.6.)



+OR, J

The ground rent of Rs_8,71.394/- (Rs. Eight lacs ssvanty ons thousand

three hundred ninety four only) per annum shall be liable to ba increased
on the expiry of 30 years from the date of execution of this deed and also at
subsequent, intervals of 30 years, provided that the increass on each
occasion may not exceed one quarter of the rent fixed for the proceeding 30

years.

The lessee shall from time to time and at all times during the tarm of the lease
pay and discharge except as aforesaid, all taxes, rates assessments and
other charges and out-going which are or may at any lime hersafter during
ihe said terms be assessed, charged or imposed upon the said land/premises
whether on the land lord or on the tenant.

The lessee heraby agrees that within a peried of three year from the date of
his taking over possession of the land, they will implement Phase-l of the
industrial Estate and implement Phase-Il of the project within next six years.

Tha lessee agrees that he will utilise the complete land leased out to him for
implementation of the Industnal Estate and for its expansion within a period of
<\x years as mentioned in Clause-6 above,

The Lessee shall have absolute and unfettered right to allot and
sublease different portions of the said land to the different entrepreneurs
desirous of seiting up their units in the said Industrial Estate on such terms
and conditions as may be mutually agreed upon from time to time by and
between the lessee and tha proposed Sub Lessess / Transfarees, provided
the terms and conditions and covenant hersin contained as far as poSsible
and to the extent applicable will be binding on all such Sub Lessees.

The lessee furthar agrees that if he is unable to utlize the complete land
lease out ta him within the pariod prescribaed in Clause 6 or 7, the lessors
shall have the right of re-entry in the surplus unutilisad land without payment
of any sort of compensation after giving reasonable cpportunity lo the Lessee

for representing his case
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10.

.

12.

13.

. The lessee or his sub-lessee as the case may be, shall submit to the lessor or

any officer authorised by him in writing from time to time, the plans and
specification for the said construction which shall be in accordance with the
plans and specifications as may be approved by the lessor,

The lessee or the sub-essee as the case may be, shall use the said premises
or any portion thereof, including land and building structures and works,
erected or constructed thereon only for the purpose of setting up of an
Industrial Estate with an absolute right to allot and sublease different portion
of the said land to different companies/individuals desirous of setting up their
new units in the Industrial Estate but shail not use the said land or any part of
thereof or permit the use of the said land or any other part thersof for any
other purpose without the prior permission in writing of the lessor.

The sub-lessee shall use the land and building allofted by the lessee
for the purpose for which the land and building is so allotted. the sub-lessee
shall not usa the same or any part thereof or permit it or any part thersof to be
used for any other.purposs. The sublessee shall also not parl with or
otherwise transfer the land or building allotted to it by the Jessee.

The lessee shall, at his own expenses forthwith erect and at all times
maintain, repair and keep in good condition all boundary marks and pillars
along with the boundaries of the said land according fo the demarcation

shown in the plan hereto annexed.

The lessee shall keep the said premises, land and building erected thereon in
a condttion fit for habitation and at his own expenses, the effluent treatmant
systems as prescribed by the Chhattisgarh Environment Conservation Board
or the local authority concemed.

Every sublease executed by the lessee in favor of Sub-Lessess / Allottses
shall contain a specific condition to the effect that all the terms and conditions
heresin contained in so far as and to the extent applicable shall be binding on

the Sub-Lessees as if they were the Parties to this Deed.

FUR. JINDAL S%EL L POWER LTD ) -
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14.  The Lessee shall not effect any change in its constitution without the prior
consent in writing of the allotting authority, such consent not to be

unreasonably withheld.

15. The leszee or his sub-lessae shail plant at least fifty trees par hactare of land
aliotted to him at his own cost and shall be liable to maintain them. The
lessee or his sub-lessee shall not be entitied to recover any expenses on this
account. Failure to comply with this condiﬁon shall be daam}ad as a breach of
the condition of allotment of the said premises.

16. The lessee or his sub-lessee shall not camy on any offensive trade or
business on the said land/premises. The decision of the Allotting Authority
with regard to what is offensive trade or business shall be final and binding on

lessee or his sub-lessee .

17.  While using the said land/premises, if the lessee or his sub-lessee as the
cass may be causes any harm or injury te any person, he shall be liabie to
pay compensation or damages in the same mannar as a tenant of
land/building is in general liable to pay.

18 The lesses or his subJlesses as the case may be, shall comply with all acts,
rules and regulations in force from time to time in respsct of the working of

their respective units / companies / factories etc.

19 The lesses shall during the said term keep the said land/premises in a

reasonably good condition.

20.  On the expiry of the lease period or termination of the lease due to braach of

the conditions of the lease deed or surrender of land after the execution of
lease deed, the lessor, shall have the right of re-entry over the land/premisas.

On such re-sntry, the lassor may refund to tha lessee the premium/cost of

acquisition paid by the lgssee at the time the land was allofted/leased out lo

the lsssee in the following mannar :-

rOR, JINDAL STEEL L PUWES LiD
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21,

23.

24

(i) Full premium without interest, if surrender of allofted/leasag land
oceurs within fhre= years

{ii) 10% less oyl of principal amount of premium, if suirendar of
alicttedeased out 1ang Occurs after three years, but within four years.

M 20% less oyt of pnncipal smoynt of pramium. if surrendar of

(v} No refund of premium shall bs pamissible 1o unit niot fafling under

(v) In any case, the lessor shalj not be liable for the refund of any amount
Spent by the lesses on improvement of tand or any amount spent on
any construction therepn.

On termination / sumender of lsase, s lessee or his sub-igsses 35 the cass
M3y 5, shall be givan an'epporiunity to transfar or oiherwise dispase off the
bullding, plant angd Mmachinary and any other genstruction on {he saig

After the sald 3 months pefiod the lessor shall have the full right on all the
Propanty left-over and it will Be free to disposs ¢ off accardingly

4l zosts and CxpeEnses incumsd or WINCh may bs ncurred for preparation,
Aecytion and regisiration of ihiis lease shail bs bame 8043 pald by the lessee,

-

Tk G

Adgl, M;mging Dlreclor'
Chhatilsgarh State Industria

subiect to such refaxations as May b= approved by the lessor in s Cahalf, Ravelogment Corparatien Ly
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25,

26,

20,

28.

29.

It is FURTHER DECLARED THAT the lessee has deposited a sum of

Rs. 25,14,182/- (Rs. Twenty six lacs fourtsen thousand one hundred

eighty two only) _as security in pursuance of Clause 2 of this lease deed for
the due payment of the rent and observance and parformancs by him of the
several conditions herein containad.

Upon breach or non-observancs by lessss of any of the terms and conditions
herein contained it shall be lawful for the lessor to forfeit the sscurity deposit
referred to in Clausa 25 above, without prejudice to any other right or remedy
of the lessor in that behalf/and to resume the possession of the said

land/premises.

The security deposit unless forfeited as aforesaid and afier deducting all such
sums as may be due to and recoverable by the lessor under thesse presents,
shall be retumed to the lessee after determination of the lease by afflux of

time or otherwise,

The lessee may file a representation if he is aggrieved by an order of the
Allotting Authority as under :-

A representation may be filed before the Board of Director of
Chhatlisgarh State Industrial Development Corporation Lid., Raipur against
Original Order of the Managing Director, Chhattisgarh State Industrial
Development Corporation Ltd., Raipur, Commerce and Industry Department
against in original order of the Board of Director, Chhatlisgarh State Industrial
Development Corporation Ltd., Raipur.

HOWEVER such a representation shall b2 made within Thirty (30)
days of the receipt of an original order.

Tha lessee or his sub-lessa2 shall provide regular employment to one person
belonging to those families who besen disposed from their land due to its
acquisition for the Area/Estate/Growth Cantre within one year of its going into
production. The list of persons entitled for consideration under this clause will
be as provided by the District Coﬂadu?fﬁﬂhera the major portion of acquired
land is to be used for a particular industry)

1= SR Nicestar ey :Aum
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30.

315

32.

The lessee or his sub-lessee shall rehabilitate one person belonging
to each of those families which have been disposed dua to acquisition of their
land for Industrial purpose according to the rehabilitation programme as
approved by the Industries Commissioner. The rehabilitation programme will
have to be implemented fully within one year of its going into proeduction.

The industries Commissioner or any other officer to whom the powers of
allotment have been delegated will also be compelent to terminate the lease
deed on behalf of the |essor.

All sums recoverabla under this deed may be recovered as amears of land

revenue.

In the event of any dispute arising between the parties in respect of the deed
or any other matter whatscever connected therewith, the RAIPUR Courts

shall have the Junsdictian.

The Lesses shall‘have absolute night to mortgage the said land or any part
thereof in favour of any Financial Institution / Banks / Private Creditors by way
of Security for availing 2ny loan or credit facility without the prior permission of

the Lessor.

The only condition is that the first right of the [and s with Chhattisgarh
State Industrial Development Corporation Limited, Raipur.

The lessee may permit the sub-lassee to assign the land aliotted to the sub-
lessee in favour of any financial institution or bank for availing loan of cradit
facility to establish and operate industrial unit(s) on the allotted land.

The lessor shall not be responsibla for any dispute between the lessee and its
allotteas/sub-lesseasitransferses etc.

The lessee shall not create sub leasa for period more than the period of this
lease deed.

."‘\_‘
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36 The lassee shall camy out all such acts, deeds and things at its own lavs| for
gefting sanction/NOC etc. from competent authorities, for establishment of
Industrial estate.

37.  Tha selection of the entrepreneur(s) to whom plol(s) of land is o be allotted,
shall be at the descretion of the lessee and be on agreement between the
lessee and the sub-lessee.

38.  In case of breach or violation of any condition of the sub-lease agreement,
between the lessee and the sub-lessee, such breach or violation shall be
dealt with by the lessee in accordance wih Clause 19 to 23 and 25 of the
sub-lease agreement exacuted betwsen the tuye parties. Neither party shall
have any recourse to CSIDC Ltd., in such cases.

Further, in the event of any dispute arising between the lessee and the
sub-lessee in connection with the sublease ‘agreement or any matter
connected therewith the same shall be subject to the exclusive jurisdiction of
Raigarh Court.

] DULE

Name of Village : Punjipathara & Tumidih

Name of Tehsil : Gharghoda

Name of District ¢ Raigarh

Name of Industrial Area

Area 218.253 Ha

Khasra No.

(1) VILLAGE PUNJIPATHRA (PRIVATE LAND)
Khasra No. B Rakba (Area) In Ha B
) 187 | 0.750 N
189 _ 0.280 -3
102/1 | 0.230 |
N v -
\“" "___’,-"'-
8 o] F,—a ing Director
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VILLAGE PUNJIPATHRA (PRIVATE LAND)

5 Khasra No. Rakba (Arsa) in Ha |
i 21211 1 0.688 !
L 190 J_ 0.430
i 191 . 3.040
] 195/1 0.303
| 185/10 0.930
l 195/14 0.140
| 195/9 1 0.030 |
i___ 195/17 f 0405
| 215 1.840
| 216/4 0.507
216/6 1,252
193 0200
| 19512 | s s 0303
I 19507 i 0.101
|. 195/11 ' 0.830
| 2181 - 0.405 U]
21612 1.309 |
| 195/16 | 0100
']_ 195/19 | 0.133
185/3 1 0.303
| 19574 0.280
| 195/12 0.930
= 195/15 0.200
| 195/18 0.101
| 21813 0.405
| 216/8 L 1213
| 19515 A 0080
" 195/6 ' 0.930
L 185/8 o, B 0.080
L 185/13 =’ 0.930
' 195/20 0.200

+UR, JIMDAL sfs‘&f.r. POWER LTD
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VILLAGE PUNJIPATHRA (PRIVATE LAND)
Khasra No. l Rakba (Area) in Ha
- 216/5 0.607
I 21617 | 2.024
| 206 0.470
!F 209 0.500
! 210 0.820
L 211 0.980
| - 218 0.840
220/1 1.000
220/3 0702
." 220/5 ‘ 1.000
22172 0.498
220/2 1.257
220/4 0.405
221/1 ’ 0.405
i 221/3 0.833
: 222 2.080 T
234 5.950
224 2.020
o 185 0.870
172/8 ] 0.987
166 1.770
- 17211 o 0.502
172/4 «~ 2.174
- 172127 0.721
172/30 .‘ 3.000
1722 : 0.502
- 172/5 0.607
17277 0.987
172/9 0.987 !
| 172/20 0.202
17229 0.500
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VILLAGE PUNJIPATHRA (PRIVATE LAND)

| Khasra No. | Rakba (Area) in Ha 7
| 172131 o ]
sy ¥ 0.503
| 172/6 1050
i 172/10 B o587
i e 0.607
LT 172124 f 0.607
172126 i 0.407
i. 172/28 0.881
| 163 v 0.750 -
172/12~ 21474 !-
172713~ 2.205 |
172/14 0.887
l 172715 0.987
172/16 1.000
172117 . C 1000
172/18 0.607
172123 1.000
172/33 0.561
172/11 0.890
172732 0.549
225 ‘ 2.020
226 2.020
239 0.820 oy
208 1.750
| 172/19 4.000
.l' 172721 0.607
S 172125 0.464
21212  og0
— 19272 0.230 it
- 212/3 1.327
- 212/4 1.040
__TOTAL 87.787 ]
N\ . 27
\ e
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(2)  VILLAGE TUMIDIH (PRIVATE LAND)

| Khasra No. Rakba (Area) in Ha
}_“ 305/1 1.508
' 3386 1.092
| 384 | 1.019
[ 397 2.759
| 401 - 1,129
[ 406 3.840
388 0.579
| 332 D.883
| 379 0.785
L 295 i, 1.424
| 300/1 5.196
296 0.833 |
320 0.433 I
374 0.567 |
asuy_ 0.141
395 0.721
_____ 230 0.101 |
i 301/1 ‘ 1.424 |
| 302/1 0.518
317 A 1.627
218 B 0.502
335 2.736
340 - 0.376
350 2.020
289 | 0.194
| 367/1 | 1.518
" 372 | 0223
| a03 0.607
322 L 0.652
333/1 .35
- 396 0788 ’
B 304 0544 |
f
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VILLAGE TUMIDIH (PRIVATE LAND)

r _ Khasra No, f Rakba (Area) in Ha ‘I

- 400/9 0.304 J
L 314/8 0.527
.' 400/3 0.243
400/6 0.148
338/1 -' 0.802
- 38672 0.181
407/4 0.749
| 40777 0.384
410/2 0.405
338/3 | 0.182
ol 407/3 {' 0.749
376/4 0.121
3 37672 0.283
342/3 | 0.121
366/1 J 0.405
| 404 3.072
; ' 408/1 1.238
il 36612 0202
.' 36712 0.085
. 377 3.213
385 | 0.729
; 378 | 2.248
! 180 1.582
381 2.327
| i 393 0.425
f 400/5 2.181
| . 388/1 " 0.688
407/9 ‘ 0.162
3 ‘ 2.905
' ' 291 ! 0.781

389 | _ 1084 _—
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VILLAGE TUMIDIH (PRIVATE LAND)

L Khasra Ne. J Rakba (Arsa) In Ha o
r
: 309 | 3.169 ]
+ 313 1777
| 337 2,645
I 392 5.368
282 0.470
307 2.8%0
, 316 3.950
| 371 0.498 Wi
373 0.510
294 i ) 0.470
i 310 | 3.157 !
| 339 1.019
B 402 3.493
' 315 4.957
i 389 . 0.829
& 312 11.683
L 39971 " 1.087
'1 370/ 0.613 ,
1’ 31441 0.380
| 31474 0.231
!' 365/3 0.049
f 408 ] 0.324 ]
l’ 400/1 lf 0.372
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To: (AL) Concerned) i

S BLSCTLC N QF AW GOV CENTRES

The Govornaent .o £ India have ‘nnnounc.ed their
decision regarding tite setting up of new Growhhy Cansned
in the country. In sofar 35 Madhya Pradesh is concerned,
P Growth Centres would be located at the following

1. Kheda - District -D:har.
Zeor GlaTaNE  » = District Bhind,
3. Sil'l‘,ara - District HGiPUI’.
4, Chainpura " - District Guna.
Se: BREE = Digtnict Dgrg.

The Ceontral CH vaerament heve also 'inc.licate'!d'that
smothe Growth Centre hiss Deen allotted to the States
The locution of this would be announced-subseguently.
In Lhis connection there is anclosed for the information
of all cencerned a copy o f 2 Press lbte N .1.3/11/139:.913&-_-1
doted L6th October 1yug issued by the Departnent of

Industrial.Development, Ministry of Industry, New.Delhi,

on this subject. " /
. . , N RATA
(SAMJEEDB MISRA

& 20r\L OFFICER,

Enel. @ Ag abova.
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No.4-1/82/B/¥X1 i— In exercise of the powers conferred :
by clause(1) of Article 299 of the Constitution: of India; §°
the Covernor of Madhya Pradesh hereby directs tha‘b the " ! ;
contracts and assurances made in exercise of 'the executive
~power of State in the matters connncted with the lease of
land, under the ¢isposal of the commerce end industries |
department developed/maintained by the Madhya Pradesh
Audyogik Vikag Nigam, and its subsidiary Coxporatlon,
namely Audyepil Kendra Vikdu Nigam indore,” Jabalpur, Rewa
and Raipur shall be made and executed bv the Managing
Director, Madhy? Pradesh Audyogik Kendra Vikas Nignm,
Indore, Jabglpur‘, Rewa and Raipur within their r‘eqmec:‘l.ive i

I
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EC Letter No.

" 201/SEIAA-CG/ECI/IF/

RGH/270/11
dated 20.11 2012

' 143/SEIAA,CG/Roling/

RAIGARH/533
dated 02.05 2017

"M/s Shri

“Name of Industry

" M/s R.S.Ispat Ltd.

Plot No. 162, 164 & 166
Sector-G. Jindal
Industrial Park,
Punjipathra, Raigarh

Nirmalanand
Steels Casting Pvt. Ltd

Piot No. 178 Sector-H,
O P Jindal Induslnal
_Park, Punjipathra

e

FARUNIT $2\SEAC SEIAA Doccument in 02.02.2015YSEAC COMON LETTER G0

Particulars

" Expansion from 48,000

to 1,20,000 tons/annum
MS Ingots

Expansion Rolling Mill
11,000 to 29,000
tons/annum, ~ Coal
Gasifier 3800 bA~/Hr



3

4.

—

5

i T

10.

FAPUMNIT

| 622/SEIAA CG/IND/

"~ 300/SEIAA,CG/Roling/
RAIGARH/576
dated 03.08.2017

Ragﬂh

T Mis NRTMT (TMT) India |
Pvt. Ltd. Plot No. 108,
Goverdhan Tower,
Chaitnay Nagar,
Raigarh

RAIGARH/59
dated 03.08.2017

" 392/SEIAA,CG/Roling |
IRAIGARH/614
dated 08.11.2017

" B24/SEIAA,CG/IND/
RAIGARH/605
dated 08.11 2017

M/S Maa Banjari lIspat
Pvt. Lid Plot No. 123,
O.P. Jindal Industrial
Park, Punjipalhra.
_Raigarh

M/s Ajay Ingots, Roling
Mill Pvt. Ltd Plot No.
193,194,185, Sector-J,
O.P Jindal Industrial
Park, Punjipathra,
Raigarh

Rolled Products 55,000

M/s Narmada
Steel Pvt. Ltd. Piot No.

151 & 152, Sector-F,
Q.P. Jindal Industrial
Park, Punjipathra,
Raigarh

1 627/SEIAA ,CG/IND/
RAIGARH/608
dated 08.11.2017

T 700/SEIAA/IND/

RAIGARH/636
dated 08.12.2017

T 1318/SEIAA,CG/IND-

Roling/DURG/492
dated 24.01.2017

/595 dated NIL conline
proposal No. SIA/CG
IND/64584/2017
dated 09.05.2017

' 554/SEIAA Chhattisgarh  M/s

/ 597
dated 26.10.2017

' 562/SEIAA.CGISIAICG
AIND 594
dated 26.10.2017

"M/s Harsh Vinimay Pvt. | Expansion

ron &

tons/annum MS
- Ingot/Bar
"MS Ingots 14,400 to
59,520 tons/annum
" Induction Furnace
| 58,904 tons/annum,
Roling Mill 30,000 to
' 58,656 tons/annum
Expansion Induction
Furnace capacity
33,500 to 57,500
tons/annum, Rolling Mill
56.375 tons/annum.
 Coal Gasifier 4400
M>/Hr =

36,000 to

| Ltd. Plot No. 121 & 122, 54,000 tons/fannum MS

SIRNSEAC SEIAA Doccument in02.02_2016\SEAC COMON LT

Sector-C, O.P. Jindal
| Industrial Park,
_Punjipathra, Raigarh

M/s Maa Shiva Steel &
Alloys LLP, Plot No 196

& 198 (A) Sector-J, O.P
Park, |

Jinda! Industrial

M/s Hariom
Power Pvt. Ltd. Light
Industrial Area, Tahsil-
Bhilai, District-Durg

NIL/SEIAA.Chhattisgarh ' M/s Payarelal Ispat Pvt.

Ltd.  Sector-c, Urla |
Industrial Area, Raipur

Iswar lspat
Industries Pt Ltd.
Sector-c, Urla Industrial
Area, Raipur

"W/s Ganpati lspat Pvt

Ltd Sector-C, Urla
Industrial Area, Raipur

TER.¢acx

- MS

Ingots

Ingots & ' | Induction Furnace & Hot

Charged Rolling Mill of
capatity 30.000 to
56,745 MS Ingots/ TMT
Bar tons/annum

~ Billets 59,900
tons/annum & Re-Rolled

| Steel Products 56,805
| tons/annum
'MS  Billets 59,800

tons/annum & Re-Rolled

Steel Products 56,905
tons/annum

MS Billets 30.000 to
59,600 tons/annum &
Re-Rolled Steal
Products 53,805
tons/annum

'I‘_\PI



13~ 3B4/SEIAA.CGI/IND/ | M/s Ispat India, Plot No. | Induction ~ Furnace

Raipur 536 4 & 9 Village- Siltara, capacity from 30,000 to
dated 12.06 2017 Siltara Industrial Area, 59,000 tons/annum &
Phash-Il, Raipur Re-Rolling Mill capacity
30,000 to 55,000
I, SE— 5 -~ _tonsfannum
14 1335/SEIAA/CG/SIA/ICG | M/s  Hindustan Coils = Rolled Products
INCP 448 Limited, phase-l Siltara Induction Furnace
~dated 04.02.2017 _Industrial Area, Raipur 56,745 tons/annum
15 ' 550/SEIAA.CG/SIAICG/ M/s Shri Hanuman Loha MS  Billets  capacity
IND 598 Limited (Unit-ll) Urla 59,500 tons/annum &
dated 26.10.2017 Industrial Area, Raipur | Re-Rolled Steel
' Products 56,525
) e = o | tons/annum 1
16 595/SEIAA.CG/Rolling/ M/s Maa Mahamaya | Re-Rolled Steel
Bilaspur/ 624 Steels Pvt. Ltd. Plot No. | Products 25,000 to
dated 28.10.2017 52 & 53, Sector-B|49,500 tons/annum
Sirgitti Industrial Area, |
_Bilaspur _ '
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- S .l\lc‘t 1956 end also registered as Small Scale lodustry with District Trade & Industries Centre
7 Ambikapur (C.G.) having its regd.office at Raipur (C.G.) (hereinafier called the 'Lessee
- i
which expression shall, where the context so ndmilti\includc his successor and permined
assigns of the other part, gyecuilve Jiracto?
i 8ty "'m‘!il:-_w-_; o
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' (Lease deed for land/Shed in Industrial area)
(Gommon for land/building)
g This decd is made on shie. AT g of.$ebRramhRa—.. .. 2008 herween the

Gpvemor of Chhatiisarh. actingw¥hrough, the Executive lh';iruh.)r,‘. Chbartisgarh State
ll¥l1lstﬁ:i1.f)cvclupnlenl' Corporation Lid.Raipur (hereinafter called The 'Lessor') which
eipr:ssion_ shall where the context so admits include his successor in office of the one pan and
N:!S U. B. VENTURES (P) LTD. Idusuial Area Naysapur-Girwarganj in Tehsil
Silri.jpur of District Surguja (C.G.) acting through its Ducctur SHR1 BRHAM SINGH
MALIK S/o SHRI RAGHUVEER SINGH MALIK rcsidemt'of  Flat No, A-4th Floor,

Gioknl Apartment. Gayatri Nagor. Raipur (C.G.) registergd as under Indian Companies

A 588366
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2)

(Fer land)

Where as upon the request of the lessee. the lessor has agreed to grant to the
lessee, subject 1o the terms and conditions hereinafler specified, a lease of the picce of
a land in the industrial area’estate at-Nayanpur-Girwarganj comprising of an area
measuring approximately 3,39,201 sqft. (7.787 aeres) or there about, situated in the
village Nayaupur-Girwarganj of the Surguja District. More paricularly described
in Schedule hereto armexed and thereon colored red (hereinafier referred to ‘the said
land) fora term of 99 years commencing from. R4 A REET. ... ..and
ending on... 2% 2w R v for  the  purpose  of  construction  and
estahlishing  thercan a faetory for the eswblishing of M.S INGOTS, SHEET RE-
ROLLED INDUSTRIES ese.and purpose ancillary thereto (hereinafier referred 10 as
the said business).

(Commaon for land/building)

Aod whercas the lessee has agreed to take the lease on the said terms and
conditions.
Now therefore this deed wilnesses and'it is hereby agreed and declared as follows:

(Common for land /building)

1. In coosideration of the premiwm and rent (for land) or remt (for premised) herein
reserved and the convenants on the part-of the lessce herein contained. the lessor shall
demise 1o the lessee and the lessee shal) accept g lease of the said land/building to hold
the same [0r the purpose of M.S INGOTS, SHEET RE-ROLLED INDUSTRIES
ele.for a period of 99 years commencing on the date on which the possession of said
land/premises is handed aver to the lessee.

1{A) The lessee hercby agrees W wke possession of e land leased oul (o him within
thirty days from the date of exegution of the Igase deed and he further agrees lo take
possession of the land in the condition it exis! on that date.

(For land) = .o ;

2. The lessec having paid to the-lessor for said land.the advance rent and premium of
Rs.12,60,540.00 (Rs. Twebve lacs sixty thoysand , five hundred forty only)and
10% additional Premiwm Rs.2,52,108.00 (Rs. Two lacs fifty two thousand one
hundred elght only)as prescribed under Rule $0 of the Chhattisgarh industries
(Allotment of shed, plots and land) Rules, 1974 (hereinafier referred o as the said
rules) and deposit for the said land three ycars rem Rs. 1,89,081.00 (Rs. One lac
cighty nime thousamd eighty ene only) as security amount within thirty days of
the execution of this deed.
bereafter. during the lermy of the leasc the lessee shall pay the lessor Annual

Ground Rent of Rs. 63,027.00 (Rs. Sixty three thousand twenty seven only)and Annual

Development Fund for mainienance-of Tidusuial Area Rs. 63,027.00 (Rs. Sixty three

thousand  twenty seven omly}: and annual Street Light” Charges of Ras. 15,757.00

{Rs. Fifteen thousand scven hundred fifty seven only) and such other sums as may be

determined in accordance with Clause 3 hereunder an or betore 10th day of January of esch

year in the office of the Managing Director, Chhattisgarh State Ingustrial Development

Corporation Ltd. or such place or places as the Managing Director from time -lo-time may

direct. Contd..(3)

Fer. U.B VENTURES P (TD oL
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@)

(For building)

The lessee having paid to the lessor for the said premises the advance rent as prescribed
under Rule 10 of the said rules he shall pay 1o the lessor for the said premises cne year's rent as
security depasit witlun thirty days of the exccution of this deed. 'l?tm:aﬁcr. during the terms of
the lease, the lessee shall puy the lessor a monthly rent of Rs. . B
|, P e snnemnn-OlY) O Or before the IOlh dav nf clch
colender month m the ofﬁu.. o: the Mmyng Dirccor, Chhattisgarh State Industrial
Development Corporation Ltd. or at such places as the Managing Director from time to time
may direct.

2.(A) The charges of development for mamtenance of Industrial Area and Street Light
Charges -are¢ subject to revision from time 1o time and the lessee hereby agrees 1o pay
the revised charges so fixed by the lessor from lime 10 time.

3. if the yearlv/monthly rent of the land/premises and annual development fund for
maintznance of Industrial Area or any part thereof is not paid within onc month afier
the date preseribed by the Managing Dircctor, Chhattisgarh State  Industrial
Development Corporation Ltd., the same will have to be deposited with interest @
18% per annum for the first one year/12 moaths of such default and @ 24% per
annum for the remaining period thereafter.

(For land)

4 The ground rent of Rs. 63,027.90 (Rs. Sixty three thousand twenty seven
only) per anuum shall be liable to be increased on the expiry of 30 years from the
date of exccution of this deed and also at subsequent, intervals of 30 yeacs, provided
that the increase on each occasion may not exceed one quarter of the rent fixed for the
proceeding 30 years.

(For baildiag)

The monthly reat as mentloned in clause 2 above shall be review able from time to

time subject 1o the conditions, that the enhancement of sent al any one Lime may not

exceed 30% or rent payable at the time ol review.

(Comumon for land/buliding) o

5 'I‘he!essccshnutromumemmmaallum-:sdunngthctmofthelempny
and discharge except as aforesaid. alf tixes, rates assessments und other ¢harges and
outgeing which are or may al any time here after during the said terms be assegsed.
charged or imposed upon the said landipremises whether on the land lord or on the
tznam.

(For tand)

6. The lessee hereby agrees thal he shall within a period of one year, in the case of
small scale industry. and within a period of three years, in the case of large and
medium scale industry, from the dale of his taking over possession of the land
implement the project and go into production.

[Far land)

The lessec herchby agrees that he sholl wtilize the complete land leased out o him

here under for implementation of the project ok for its expansion. within & period of

three years in case of SSI and five yeurs in case of Medium & Large Scale Industries
for the above said purpose.

)
O’LL.
Expctive Dnabl.u , Contd..(4)
oGm0 Indleaidl
For. UB VENTURESP ITl Beveiopines. 5.2 Ctian Uvmted
\éf*' Hﬁirunnu e
e
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e))

(For land)

8. The lessee fupther agrees that if he is-unable to utilize the complete land lease out to
him within the peried prescribed in clause 6 or 7 the lessors shall have the right of re-
entry in the surplus unatilized land without pavment of any sart or compensation after
giving due opponunity for representing his case.

(For lssd)

9. The lessee shall submit to the lessor orany officer authorized by him in writing from
time to time. the plans and specification for the said construction which shall be in
accordance wilh the plans and specifications as may be approved by the lessor.

{Common for land/building)

10.  The lessee shall use said premises, land and building structures and works, erected or
constructed thercon only for the purpose of cstablishing MLS INGOTS, SHEET RE-

ROLLED INDUSTRIES etc. and other allied products as mentioned in project "

report/provisional registration for construction of offiees, administrative building,

godown and shall not use the same or any other, part thereof or permit it or any other -
pan thereof 10 be used for any other purpose without the previous permission in writing

of the lessor.

10A) The lessee shall not sink wellftube-well witbout the wrilten permission of the
lessor or any other oflicer authorized by him. The parmission will be subject o such
terms and condlitions as the lessor may deem it and it will be bindiag on lessee.

"Provided that no permission will be given in an industrial area in which the lessor or

any other person or agency authorized by the lessor is operating or, proposes to operate

a water supply scheme, without imposing & fixed amount of waier charges (for drawing

waler from under the ground) which shall not be less than.

1)) Rs.500/(Re.five hundred only) per month in case of SSI & S5000/-(Rs.five
thousand only) per month in case of LMI. or commercial activity, if water is
not used for any process of production.

#)  Rs2000/<(Rs.Two thousand only) per month in case of SSI & Rs.10,000/-
(Rs.Ten thousand only) per month in case of LML, or commezcial activity, if
walter is also used for any process of production.”

1. The lessce shall. at his own expenses forthwith erect and at all times maintain,
repair and keep in good condition all boundary marks and pillars along with the
boundarics of the said land according to the demarcation shown in the plan hereto

snnexed. nery
et D asiad R
DevaiopaR £ 25 AL an LI
For, UB VENTURES P LTI _ RAIPUN (v
DIRECTOR




(5)

(Commuon for land/buildiag)

12. The lessee shall keep the ssid premised. tand and building reerected thercon in a
condition fit for habitation and &l his uwn expenses the effluent wreatnent systems as
prescribed by the Chhattisgark  Enviconment Conservation Board or the local
authority concerned.

(For building)

13,  The lessee shull not make any permanent and remporary additions or alterations
whatsoever in the said premises without obtaining the prior consent in writing of the
Industrial Commissioner. The decision of the Industries Commissioner with regard to
what canstitules additions or alterations, shall be {inal and binding on the lessee.

(For building)

4.  If there is any necessity of any-additions or alierations to the said pmmscs 10 suit
any particular requirement of the lessee the same may be made by the lessee at his
own cost with the previous permission in writing of the Industries Commissioner. This
permission may be refused if the same is considered undesirable or unsafe for the
premises. Any addition and alierations carried out by the lessee shall be subject 1o
removal of the expiry of the said term at the [essee's cost, if so required by the
Industries Conunissioner. If the Indusiics Commissioner docs not insist on such
removal. no compensation or expenses incurred in making the addition and alterations
shall be payable by the lessor to the lessee.

(Common for land/building)

1S. The lessec shall not sublet assign or otherwise transfer the said premises/land or
any part thereof or any building constructed thereon for any purpose, whatsoever,
except as provided in rule 19 of the said rule.

(Common for land/building)

16. The lessee shall not change the consiitution of awnership of the unit without the
prior permission of the Allotting Authority in writing. If due to the change in the
constitution the share of the original allatiee bas reduced to less then 50% share that it
will be deemed 10 be taken that unit has been wansferred 1 some other hand and
accordingly the case of vransfer shall be dealth with by the lessor.

(For land)

17. The lessee shall plant a1 least fifty irees per hectare of land alloued to him at his
ownl ¢ost and shall be liable to maiptain them. The lessee shall not be entitled to recover
any expenses on this account. Fuilure o compty with this condition shall be deemed as
a'breach of the condition of sllotment of the said premises.

ot
FeESL. e - .-,.' e Cﬂﬂld.{ﬁ}
SRRt egEth Y s :l .
For, U8 VENTURES M, om-oan-&:p“‘ gt -T i ited
; Fml R
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(Common for laud/building)
18. The lessec sholl not carry on any offensive rade or business on the said
land/premises. The decision of the Allotting Authority with regard to what is
offensive rade or business shall be final and binding on lessee.

{Common for land/building)
19.  While using the said laod/premises, if the lessee cause any harm or injury to any

person, he shall be liable to pay vompensation or damages in the same manner as a
tenant of land/building is general liable to pay.

(Far building)
20.  The lessee shall msure and keep insured the........covvviieennrdn the name of the
o Industrial Commissioner and shall at all times during the said term keep the same

insured independently and seperately against any Joss or damage caused by fire and
against all other nsks, as the Industries Commissioner may require, in the sum or
RS.overirieenn e (Rs.., veatrem s trenseesens s srennesnsen e OMY) With an Insurance
Company approved by the Indusmies Commissioner and shall deposit with the
Managing Direciwor. Chhatusgarh State Industrial Development  Corporation
LulRaipur all such insurance policies and receipts of payment of the premiums in
respect of the same. The lessee shall inswre the said premises independently of and
not along with any of the property of the lessee.
(For buflding)

21.  The lessce shall complete all formalitics cequired under clause 20 above and
deposit the insurance policy and receipt of paymemts wwards the same with the
Managing Director. Chhettisgarh State Industrial Developmem Corporation Lid.
within the period of one month from the date of taking over possession of the said
premised by the lessce.

{(Coemmon for land/bullding)
22. The lessee shall comply with all aws, rules and regulations in force from time to

time in respect of the working of M/S U, B. VENTURES (P) LTD.
(Comman for land/building)

23.  The lessee shall continuously run, during the peried of lease the factory for which the
land/premiscs is allotied. Closure of the factory for a continuous period exceeding six
months without proper reasons to the satisfaction of the Alfotting Authority be
considered as a breach of this conditien.

oAt
L . %.,?.‘2 ook o ,- r____:--'l__ng’_ 3 Contd.,(?}
SP T VR s 2y 5 Liie
For, UB VENTURE e !‘ §£ - ﬂe\'exul’“?;..f'j?.pf_":.-‘3.1
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(Common for land/bailding)

24. The lessec shall during thé said ferm keep the said land/premises in a reasonably
good conditian.

(For building)

25.  The lessor shall carry out all such normal repairs 1o the said premises as he may
deem necessary. 1f uny repair are occasioned by any regligence for defauit on the part
of the lessee, he same shall be cared out by the lessee at his own cost or by the
Industries Comumissioner as to what shall constitute normal repairs and whether any
Tepairs are occasioned by any negligence or default on the part 6f the lessee shall be
final and binding on the lessee.

(Common for land/building)

26. If the rent hereby resérved or any part thereof shall at any time be in arrears and
unpaid for six calendar months in the case of land and two months in the case of
premised next after the date whereon the same shall have become due, whether the
same shall have been tawfully demanded or not or if the lessee becomes insolvent
and/or goes into liquidation voluntarily or otherwise or if there be any aitachment on
the sajd premises or theére is a‘breach or non-cbservance by the lessce of any of the
conditions and convenants theréin contained and the lessee fails to remedy the breach
within twenty one days of the notice in writing given by the lessor or becomes insolvent
or culers ioto an agreerment with his creditors for composition of the industry, this lease
will be deemed o have been terminated and the lessor may notwithstanding the waiver
of any previous cause right of re~entry and witbout prejudice to any right or remedy of
the lessor for recovery of rent remaining due under (he lcase upon the said
land/premises and reposscss the same as. if this demise had not been made.

(For land)

27. On the expiry of the lease period or termination of the lease duc w0 breach of the
conditious of the lease deed or surrender of land after the execution of lease deed, the
lessor, shall have the right or re-entry over the land/premises, On such re-entry. the
lessor may refund 1o the lessee the premiumvcost of acquisition paid by the lessee at
the time the land was allotied/leased out 1o the lessee in the following manner:

(i) Full premium. if surrender of allotted/lcased land oceurs within one year and
three years. in respect of small scale industry, and Jarge and medium industry.
respectively.

(i) 10% less, if surrender of alloued/leased oul land occurs after one year but
within two years, and after tuve years, but within four vears in respect of
small scale industry and large and medium industry respec’ ¢ v,

(i)  20% less if surrender of alloticd/leased out land occu. s afier two years but
within thres years, and after four years but within five years in respect of
small scale industry and large/medium industry respectively.

(iv) No refund of premium shall be pemmissible to unit not falling under

category (i)(ii) and (iii) above. i  fllog
Emuihz’f}‘fecmr R
oy mrrtigarh Siaie ARV 3‘,',_?'. ”
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(For land)
28.  On termination/surrender of lcase, the Jessee shall bhe given an opportunity to
transfer or otherwise dispose off the building, plant and inuc \inery and any other
construction on the said premises within the period of 3 months in a manner
accepuble 1o the lessor. After the said 3 months period the lessor shall have the full
right on all the property left over in the free to dispose it off accordingly.
(Forbuildipg)

29. The lessec shall hand over the said building to the lessor, the expiry of the said
term or on the carlier delermination of the lease in Uie same ¢o 7' :n as was banded
over when occupied or received by the lessee after reasonable we . . d tear expected,

(For land)

30. The lessor may at his discrelion if the lessee shall have duly paid to rent hereby
reserved and observed and performed the conditions herein contained at the request
and cost of lessee. renew the lease for a further period of FIVE years.

Frovided that the rent may be emhanced for the prant of ev -« renewed lease and
that every renewed lease shall contaln such of the conditic.  * .ein contained as
shall be applicable and such other conditions as may be thougiil necessary by the
lessor.

(For land)
3. Lesscc may surrender the leased wrea in part or whnlc b+ viving to the lessor,
THREE calendar months notice in writing of his intention to Jo «

(Common for land/building)

32. Al costs and expenses ingurred or which may be inc. ! for
execution and registration of this lease shall be borne and paid by the lessee, subject
10 such relaxations as may be approved by the lessor in this belal (.

(Common for land/huilding)

33. It is FURTHER DECLARED THAT THE lesse¢ <I'*' “~posit a sum of
Rs. 1,89,081.00 (Rs. One lac eighty nine thousand - one oaly) as
security in pursuance of clause 2 of fhis lease deed for the (| -nent of the rent
and observance and performance by him of the several conditic . ‘L contained.

(Common for land/building)

34 Upon breach or non - observance by lessce of uny of th- 1rms and conditions
herein coniained it shall be lawful for the lessor to fore” *+ security depasit
referred 10 in clause 33 above, without prejudice to any otl - . or remedy of the
lessor in that behalffand (o resuse the possession of the said | “es,

oL “omd..(9)
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(Common for land/building)

35.  The security deposit unless forfeited s aforesaid and o~ deducting all such
sums as may be due 10 and recovernble by the lessor under th. - resents, shall be
rewumed 10 the lessee after detérmination of the lease by afftux of .. .« or otherwise.

(Common for land/building)

36. The ledsee may file a representation if he is aggrieved by an +- “r of the Allotting
Authority as under:-
A represeniation may be filed before the Chairman . Ahattisgarh State
Industrial Development Corporation Ltd. Raipur against Or_inal Order of the
Managing Direcior, Chhatlisgarh State Industrial Developme:t Corporation Lid..
Raipur, Commierce and industry Department against in original 1 dcer of the Board of
Dirgctor, Chhattisgarh State Indusirial Development Corporation |.ul.. Raipur.
HOWEVER such a representation shall be made within Thirty (7" lays of the receipt
of an original order.

37. The lessee shall provide regular employment 1o one pers anging to those
familiecs who been disposed from their land due tw i ‘uisition for the

Arca/Estate/Growth Center within one year of its going into + . -tion, The list of
persons entitled for consideation under this clause will be as J by the District
Collector.

OR
(Where the major portion of acquired land is o be used fora po- - industry)

The lessee shall rehabilitate ane person belonging to { those families
which have heen disposed due to acquisition of their lan. dustrial purpose
according to the rchabilitation programme as approved by the |- < Commissioner,
This rehabilitation programme will have 10 be implemented fu!' .n one year of its
going into production.

(Strike out whichever is not applicable) i
T
Exacuiﬂ-i"‘-'f;:gu‘_.acaa‘._ ‘ +d.(10)
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{Common for land/building)

38.  The Managing Director or any other officer to whom the powers of allotment
have been delegated will aiso be competent 10 terminate the lease (ced on behalf of
the lessor.

(Coemmon for land/building)

39.  All sums recoverable under this deed may be recovered as arrears of 1ind revenue,

40. The development works in the Industrial Area will be (e by the lessor
aceording W its programme of waik and completed as early as ;v e depending on
availability of funds but non-exccution or non completion of an. work shall not
entitle the lessee to withhold ar raise objection 1o the pu; =t sueet light or
maintenance charges or any other amount due and payable to the les: -,

41. In the evemt of any dispwe arising between the parties in re-n~t of the deed or

any other matter whatsoever connected therewith the RAIPU' . ¢ 5 shall have the
junsdiction. pLLE
Byastiive L':'.'-‘.‘.f.".:""" o
For, u B VENTURES P LTD ': m.;.;.‘ré‘:-}!;:;' ::.:,:;;;;.i};." Contd.(l !)
> evcicp ,r:'l_,'s_lvu-‘iil-'-if
DIRECTOR
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SCHEDULE
Name of Village : NAYANPUR-GIRWARGAN)
Name of Tehsil : SURAJPUR
Narme of District : SURGUJA
Name of Industrial Area 3 NAYANPUR-GIRWARGANJ
Size of Plot : 339,201 sqft. (7.787 acres)
Plot No. : 94 to 115
SUR) y:

On North : 60" WIDE CSIDC ROAD
On South : 60' WIDE CSIDC ROAD
On East 2 60' WIDE CSIDC ROAD
On West : §0" WIDE CSiDC ROAD

pSe
Above details shown in the annexed map. € ceoul! ?;‘LL “"' -
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IN witnesses whereof the parties hireto have signed this deed on the date and year
respectively meotioned against their signafure.

._,-'—\-"""" ) - ?‘u*‘"“a‘nau
: @ (CE TR
Signed by Lessor uﬁﬁ Gyﬂ"—“ ative.Di &Eﬁl‘n Limited
AAFL - 16.GY
(signature) Chharisgarh State Industrigl Develo nent

Corporation. Ltd Life Insurance Cuiporation of India
Cammercial Camplex, Pandrd, Raipur (C.G.)
Date: .24 haci Ou behalf of the Governor of Chhaitisgarh
Wilnesses:
L. Signature

NAMIE and B0AMESS «ocoveeaverirrresieseiesereressessesbssprrsmtsns oo ssesaseasesasmmessas

9

T

Signed by Lessee s s o,
(Signature) Onbehalfuf M?S U B \LENTURES(P)LTD

For, L.B-V "ITURt 33 LTD

o R e =

LN E . R

Witnesses:

. . Ligas]

Name and address S NC-WORE. £ v wa_ PTgwow Enifis

W'tq'#

Name and address P?"W Fe o TS ) fdeen..
a0 M”ﬁ:}w"
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Deed [s] for Plot no.: mw\ A,60/ Aand 61/ A

Q
CoETI0R
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LEASE DEED

~ This deed is made this | ._ui._ﬁa day of A w-;\ 2007

between thdGoverner of Chhattisgurh, acting through tlic Genernl Mansger,

Distrlet Trade the hadustries Centre, Durg (here in nfler enlled (he *LES-
SO which expressioa shell whete the conlext ¢ admits includes his suc-
cessor in office ) of the one partand M/s. HARIOM INGOTS & POWER
PVT, LT, acting teongh its O Tweo P SHIRE S K. AGIRAWAL S0 SUHRI

T.D.AGRAWAL Resident of New Khursipar, Bhllai, Diat- DURG (herein
after called the *LESSEL’ which aw?nu:o._ shall, where the context so ed-
mits, includes its successors and permitted assigns) of the other part,

Where s upon the request of the lessce, the lessor has sgreed

to grant to the lessee, subjecl ta the terms and cenditions hereinafier specl-

fied. a leuse uf the piece of the land Plot o, S97A, 60/A, 6174, Light

Industelal Ares, Bhilul comprising of wn arca measurlng appoximately
52,752 Sqft, or {here about sitnated in the Light Tnduscrinl Ares, ithital of
the Durg District, more H.E:m..;_.a:. described in the Schedule hereto under

and for greater clearness definated on the plan here to anneaed and thereon

it «2.«2& 10 a5 the suid
1

\.. .:-;. m./ﬁn_a

HARICD (o v T T ..._ ) S e
n.!...ﬂﬁ J_J:Drr.

R B T

shown with boundrics coloured RED (heresn

Deate, Tooda o & e

Presp t et

BOSWEYD YlIM pauueds

1st Page w

Above details shown in the H._.annn.u plaa

[n the wiy
the datz and year respwetive)

]
Hw
SCHEDULE
2.5___2.5_.1
Nnme o_.._..a__..._. : _ﬁ_uz i
| ”_Eaa uf District : LC__”N
Name of lndusteial A 2
_n_.b @) 1@ \ - ey rea : .P_Q:a._é»u_..h...mz__&
p‘.ll of Vs ~ SUA, VAL EL/A
4“\\«.. D.m_.w _Dwmw ; 32,752 5qf1.
g \n— &\l MCHZQCZEEU By .
Cn the North g H
On the Suuly : M._.H”_._ M.__‘ 1.,._.“ .
onh ; t Vg, ¢
Q”hﬂ - Plut NO. 59, 60 & Part of 61
3 Part of P} ot No, 5051 & $2

cxaey whereof the parties here 1n kave signed thiv derd o

¥ incilioncd sgainsd their x SHtture.

WITNESSES = N

; -.sfff.l_. . .\M‘. .lnne |\| Vi ,.\I,...,.ll

. — ...l_u..“ﬂi:.“_ Gerermy Manaosy
. Dlest. Tralsh ﬂﬂmﬂl‘ﬂ r.uuli

SEEEER S nn.r.v.rut-.r.ﬁ
) m ehais of the
4 ¢ , cnf.ﬂﬂ of Chbasmigant; !

1l Bsecem el Arnl e
s i S

(LESSEE)
HARICH ETs & PO ALlTo
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N~ DiAgcTOA
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SCHEDULE VI
=l LEASE DEED_FOR LAND IN INDUSTRFAL.
oAl ' '
(Commod’ fo'r - G gth
Land/béildinag THIS DEED is made this..S ..

[4

«4wavMﬂ=pw~,Q T ﬁlbat een the G nor of HMadhy-
\\.-\_, Uo{v/rc(?B il w overnoxr o yr

5l At thréu’gﬁ thn Managing Direcitor, M,P,
. noalyN t.‘;-.., ]
L 4 ﬁkga N:Lgurn (Raipur) Ltd,, Raipur |(
t -\
Ny 'LESSOR® which exnression shell

S 'ths

REA

- :‘* o) n rc -"f"b%’l- - Q
Prpideah, poéinn

A ity Hendxo

e vafihpp callend

W' o bha ogntext

so admits include his gurmcessor in @ “7irm} of the ann
@ & part and M/S AGRAWAL STRULTURE MILL: (7) LYD,, in trhsil
Raipur af District Raipur, acting bt ==-u+h i%s Nircsciar
Shri Madenlal Agrawal 5/o0 S5hri Dgshirs» Aripwsl, rosi-
dent of 21/449, Ganjparxa, Z3eipur, 'L P,. ropistzzed as
Indian Companies Act, 1956 and alae -rois' ~rod W -
having its registersd office p% 21/° 17, G-rjneca, Aaipux
(M.“P.) { hereingfter called #the 'LE GLL'} =™ieh nxpre-
saion shsall, where context so a-dmit , ‘ol "» bia
successor and permitted assiana of 1 AR D T
fRUE~ COPY "
Agrawal Structure Mills (P) Lid. ATT ST@.U“J
A . ¢ / L & LT -
b~
el ASHOK BANSAL - :

RAIPUR (C.G)

NOTARY / ADVOCATT™
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40, THE development works in the
area will be done by the lessor asce

programme aof work gnd completed =s

depending an aveilability of funds
or non complition of any work shall

lessee to withhold or raise ohjects

of street light ar maintenance chax

ampunt due and payable, to the lesc

al. IN the event of gny dispute
between the parties in respect of ¢t/
other matter whatsoevar connected f{"

Courts shall have the jurisdiction,

-

S CHED U LE

Name of Village 3
Name of Tehsil t Raipur
Name of District : Raipur
Name of Industrial Area 3 URLA
Plot No. 3
Size pf plot : 65869 sg.i*- [(A.E5) =cres)
SURROUNDED BEY:s

On North S e WiOR RoAD -

On South - PRIVATE LAwe,

AilleTep TP
t A FART oF PLoT
On Eas ;[1 Soxtes a2 1 SH A KA RIA FugRER 1M DUST RI BS™
On West ‘.} 5 PRWATE LAND .

ﬂbovn;igi%ils"%ﬁown_in the annox=d -
= Ay . .

i O .
PO, i SO

Industxial

rrding t~ its

n=l:y an possible
vt ragneaxecutinn
anhk eatitle tha
n othe payment
] vy =ty e hew
‘r, .
risin] oukb

e loal s Aany

n =g B

th= Raipur

T e

i > o
vonl Striestore Mills (T) T .
L__‘___.__—-'-'f[:k"-‘{' epads

b N i v rRUE = ‘;,-’?P\
qf%‘ e

. JISAL

SHl 0
;t”: 41 VOCATY
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IN witneeseth whereof the pari =<

hereto have

signed this deed on the date ond ye :r resnestively
mentioned against their s:..gna‘hure. Fe st
C‘I-,.-\ Py v ot ( a X .-.:
WITNESSES: :
A B Ay
l.S5ignature Marg?f ) glal3b
Name M. P. A. K. V. N. (R} LTD- - i Pl
AddraSbalendra Nagar, RAITTIR SR
Signatuw® of th= Managing
Directzc,’ I, P.Audyngik Kendra
Vikas ie-m(7aisuz)ltd.,
2aipur ar bat=l” of the
Gowvart 1T uf ~ v = Fraidesh,
2.5igmature
Dates: i
N gme s
Addre ss
1. Signature 'p,
.
Name J’*"{kqw\n,{ ’\'wl .
Address, C Q"\?"t A = e Hifle ¢ Exd.
CC\QE v ""‘ ¢
77 K’-‘T‘--«r \ I;' 7/
. rr'.q‘ﬂr
2{ o\ stz d7itl2 Lildtecs Signaturs sn bthalf of
2?:?; j ﬂ'!_:"{z.m VL) M/ s, AR2AdAL SVITEHIE HMILLS
- i f‘la
9 __\”»}r“'-r}_,} (P) LT .
N ame -o.,_q Dsts 5
Addraess.
rRUE Ny ey
aT" ety SR
//' Ay =apmat
MOTay 2% b
Sk HSAL I"Ar"‘c g
¥ '-C"l,‘f Py i ‘«‘}C:'i.l.\? 1
g , B07-2%; .;1‘
q(.__ g“b

N CHAS
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CHHEHATTISGARH

9733
DEED OF AMENDMENT PERTAINING TO THE LXASE DEED 037

: - T
) This deed of amendment is made and executed on this day of-------.
o N -ﬁ-? ------ 2009 between the Governor of Chhattisgarh, acting through the Executive
!Director, Chhattisgarh State Industrial Development Corporation Ltd. Raipur (C.G.) (hereinafter
Ecall“d The Lessor) which expression shall where the context so admits including his successors
E-

i office of the one part and M/s ISHWAR ISPAT INDUSTRIES PVT, LTD. Industsiz’
E

Area Urla in Tehsil Raipur of District Raipur (C G.) acting through its D]l‘CCtOI’ SHR!

iNIL PATEL S/o SHRi SHANTILAL PATEL

resident of Ishwar st Mii:
Compound, New Tim

¢

%entre Raipur (C.G) havmg 1ts regd office at Raipur (C.G.) (hereinafter called the 'I:essee}
which expression shall,

ber Market, Fafadih, Raipur (C. G.) registered as under Indian

ompanies Act 1956 and zlso registered as Small Scale Industry with District Trade & Industries

where the context so admits include his successor and permitted assigns
g
of the other part.

¥ iISHWAR ISPATIND. { ‘PQFD

f ‘%—-———“
ke Chhathsgarh State ndusirial =
&.DDRECTOR Limi
y For, lshwailspatlnwsmes (P) Lid, Development Cerporation Limitsd

3 RAPUR(C.G)

z== H‘\
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WHEREAS a Deed of amendment was executed on 9/12/2005 between the
aforesaid lessor and M/s Ishwar Ispat Industries Pvt. Ltd. pertaining to plot
no. 82, 83, 84, 85, 86, 164, 165, 166, 167, 168, 169, 176, 171 & 173 admeasuring
1,57,273 Sq.ft. (3.61 acres) of land situated in the Industrial Area Urla of Tehsil
& Distt. Raipur (C.G.) and was registered in the office of the Sub-Registrar
Raipur vide registration dated ;4/12/2005.

And whereas this land was leased out to the lessee for the purpose of Steel
Re-Rolling Mill Products ete.

And whereas the lessee has submitted an application dated 21/4/2009 for
amending the purpose by adding other activities i.e. Induction Furnes etc., in the
said lease deed which has been accepted by the lesser, so in view of this an

amendment in the original lease deed executed on 9/12/2605 between the above
said lesser and lessee has become necessary.

And therefore, the following amendment is hereby made to the amendment
deed was executed on 9/ 12/2005.

Item of manufacture " Steel Re-Rolling Mill Products' be read as " Steel

Re-Rolting Mill Products & Inductior Furnes" where ever it occurs in original
lease deed.

All other terms and conditions of the amendment deed executed on
9/12/2005 shall remain unchanged.

ISHWAR ISPAT IND({e3,L7D.

1. e B

W.DJDIRECTOR Exe€uiive Dirsstor ~——  °
For, Ishwat Ispat Industries (P) Ltd, _ Chhattisgarh State Industriel
( Dévziopment Corporation Limitad "
T ? AAIPUR (C.G.)

- M.D./Director
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Jt
by, T

.
IN witness whereof the parties hereto have signed this deed on the date and year
respectively mentioned against their signature.

NOTE:- This amendment lease deed kept attached with original lease deed
was executed on 9/12/2005. _ :

" Exethtive Director e

. . - hattisgarh State Industrie
Signed by Lessor Executive l)lret:tB“}rE’;i‘i oap me?ﬂ Cerporation Limited

: . RAIPUR (C.G.)
(signature) Chhattisgarh State Industrial D#velopment

Corporation Ltd. Life Insurance Corporation of India.
Commercial Complex, Pandri, Raipur (C.G.)
Date: On behalf of the Governor of Chhattisgarh

- /’-‘)
Wiinesses: Genermager X
Chhaltisgarh Staté |ndust_ngl
L Signature Development Corporation Limitsd-

RAIPUR (Chhatlisgarh)
Name and a,ddress

...................................................................................

2. Signature

...........................................................

Name and address

....................................................................................

ISHWAR ISPAT IND, (P) LTD.
N (l"ﬁ
Signed by Lessee T MODMDIRECTOR =~~~
(Signature) On behalf of M/S ISHWAR ISPAT INDUSTRIES
PVT.LTD.
Date
Witnesses:

L Signature | (@FCT_‘“{_LQ\:\

Name and address e T LD EGRARYE,. KB 0R....

* 8 Signature

Name and address ... 257 7. [ BRI LRI R
For, Ishwar Ispat Industries (P) Ltd. .

m * -
Cﬁ" : - —

_-M.D./Director
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: (Lease deed for Yand/Shed in Industrial area)
[ﬁommuﬂ for land/building)

g Vhis deed s made on Ihis.-.Qﬁ?f.“....day of. $ehlFrehga... 2008 herween the ¢4

q’\-cmur of Chhattisparh, acting+through the F_.Xc_ctf'livc ﬁiredur, Chhartisgarh  State
lr}dﬂs&iiﬁ : Development Corporation Lid.Raipur I(hcréi'n:lﬂer called The 'Lessor’) which
ae'prc.ssion shall where the context so admits include his suecessor in office of the one pan and
I\‘#'S U. B. VENTURES (P) LTD. Indusirial Area ‘Nayanpur-Girwarganj in Tchsil
S;:mjpur of District Surguja (C.G.) acting through its Director - SHRI BRHAM SINGH
MALIK S/o SHRI RAGHUVEER SINGH MALIK residerit'of © Flat No. A-4th Flaor,

Gokul Apaviment, Gayatri Nagor, Raipur (C.G.) registered as under Indian Companies
i

‘ Act 1956 and alsu registered as Small Scale Industey with District Trade & Industries Centre
5
Amhikapur (C.G.) having its regd.office at Raipur (C.G.) (hereinafier called the ‘Lessee
i
which expression shall, where the context so admits inclode his successor and permined
i (:\_,.“"":-f
assigns of the other part. eraculve Jirento? -
_ H Thasilliges SO
For, UB VENTURES p { T b T 2.
§ G~
i DIRECTOR
»
i
§
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SCHEDULE
Name of Village NAYANPUR-GIRWARGANJ
Name of Tehsil SURAJPUR
Nam of District SURGUJA
Name of Industrial Area NAYANPUR-GIRWARGANJ
Size of Plot 3,39,201 =q.ft. (7.787 acres) “‘
Plot No. 94 to 115
SURROUNDED BY:
On North ? 60' WIDE CSIDC ROAD
On South 60' WIDE CSIDC ROAD
On East 60" WIDE CSIDC ROAD )
(%
On West 80" WIDE CSIDC ROAD

: For, U.B VENTURES P \i&’
-

b By
k DIRECTOR

Above details shown in the annexed map.

b
(b
€ cneut Vg eI i
Fapatiseth Srgie o8N
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{Common for land/building)

18.

The Managing Director or any other officer to whom the powers of allotment
have been delegated will also he competent 10 terminate the lesse deed on behalf of
the lessor.

(Common for land/building)

39.

40.

41.

For, UB VENTURES P LTD e,

All sums recoverable under this deed may be recovered as arrears of land revenue,

The development works in the Industrial Area will be done by the lessor
according 1 its programme of work and completed as early as possible depending on
availability of funds but non-exccution or non completion of any work shall not
entitle the lessee to withhold or raise objection o the payment of steeet light or
maintenance charges or any other amount due and payable 1o the lessor,

In the evem of any dispute arising between the parties in respect of the deed or
any other matler whatsoever connected therewith the RAIPUR courts shall have the
jurisdiction. ALY

£y asntive L‘:'-..r.:_'c'.{?“

e

Contd..(11)
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v} et iU
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DIRECTOR
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c) FOR LAND IN JNDUSTHIAL AREA

: _|.J = H {/.—-H
TH*S DEED is madse nls..g?:if.day Df.;gﬁﬁ%%fféﬂ?

. | | ;
' 1996, betwsen the Governor of Madhys Bradesh, acting

!ugh t]*;m Managing Uirector, M, P, Audyogik Kendra

™

|- ——
m 3
My

thro

“gc‘_oi \f:n.ka:s N;ng (Ra:.pur) Lt:l., Ra;pur ( hera:.nafta:: callsd
B o] |

\“f" L ‘w'
th "L%ﬂ‘wh H. Bxpression” shall wherethe ccntaxt
2 LECLE

_,,,..._

dm:.rt&i_;l.ncluda ‘his suctessox in office) of the- une

’i"‘u

_;{g_n: p‘a‘r‘l‘» and H/S DtLITE INDUSTRICS LTD, in taho;..l. Ra:.pu:n

et biin --v i -
Fm b;sbri[ct Ra.pur, ecting through its iD:rrac'tn:: Shri :

:r: ‘Mahrjsh‘ Kalgk d"-S/-Q. Sb.ri Sewakram Kakﬁc&d.'-
543

‘i':"];".vgs "ﬁ g
cedidedt- o
3’ ’-“_ A _'%\H\"! sl >

Sy Kukkad“'ﬂh“r "'é‘i‘l', ‘Pun,)aua. Colony, Katnra Talab, Rg:.ﬁur, Ry
gt A < oy 1
e o reg;.stared es Indian Companies. &ct, 51.956 and alao !

'1"5;@&%" arad as Small Scasle Industry with Diatnct
_-?

=I1r1du.J|l‘t:1::s.|=H Centre, Raipur, M.P, having its regiatarud

: [
iaffice st Kakkad Bhavan, Punjani Eu]nuy. Katnra Talah,

éﬁaipur, MaP.{hereinsfter called the "'LESSE'E' ) Iih:l.ch

| expreseion shall, where context so ﬁdmi"ts, :.nclude

~his successor end permitted assigng of tha nthar part

e | D#i\.,c,,l :I".-lz.Il.
For, Delite Indust‘lrics Ll = g : -

Munaging Director,
K F. Avdyogi Nendra Vikas Nlgam,
= KarrLg (st )y
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40. THE development works in the Industrial
area will bp:B0n5 Uy the lassor according to its

progrnmma of work and completsd as sarly as possible

'dapendzng on auailubzlzty of funds but non-axecution

oT- ‘non compl;tlon of any work shell not entitle tha'
lasaaa_tn-withhald ar raise objection tg the payment
af si:eetalight er maintensnce chuarges or any other
'a@ﬁqﬁ;:dé;:apd paysble, to the lessor,

al, ?Iﬁ tﬁa avent of.any disputes ariaiﬁg oﬁt
Satwaen the purtias in respect of the deed or any

other matter whstsgever cnnnectad therewith the Raxpur

Courta shall haVﬂtﬁﬁ Jurlsdlctxou.

SCHEDULE

Name anVillggo :

Name o% Iahsil ¢+ Raipur

Namg.nf 3isttict : Reipur

Nagma of Induatrxal

Rrea 1 : 1 Urla

F;ut;Né.f'..; B P _ '
Size gf ﬁlut“ 1 4700 x 340" « 159800 nq.ft.

{ 3. 668 acresg)

00 MWt _4n). uide Road

 Above deteils shown in the annexsd map .

28

L] . L] 26
_ ol '
.For, Dclite In‘.i_ustrsqs 'Ll_d._ 5 B ..-,l-.-?:_:_ Nigan,

5 ”IJi:gptdq__ _
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ol

,Iﬂ yitnaasath wharauf the parties hereto ‘have .-

mantionad against their signaturs,
HE.TN'QSSQS:_ £, ‘

- o r' . ..-,- sy -
1. s&:.gna‘turas i

Nama : 'Mo%r 3@-1319.'5:‘
o Faraglos Direclo < :
ﬁ.dﬁfdd f\ V. W (R} L TD. B, P. Avdvegs Lot \:'*” Nipa,
v Shailendra Nugur, RAIPLR AN (o)
Jip. :. - - L ] ’ ‘ .
a Signature of the Manag:.ng
] . D:Lructor..._P.Audyugik Karx:l ra

L Epar nalee il ma s Vikas Nigam(Reipur)Ltd, :

' : Raipur on behalf of ‘the. i, i

. - Rt * & P

: Governor of Madhye Pradnah. !
Nér'!'i:h“{"__: g 1 Date:
A'd'd'ré_s__u. .

; For, Delite Indostries Lid,
sm;mu W, S *—W
E?Q g Sil havat Dizectog

Addxaaa. Q—lﬂu o= ' Signagture on baha].f of
MW Rn-P‘vl M/S.DELITE INQUSTRIES LTD.-

Nama
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~ (Common forland[bmldiqlg) F

other part, |
( ForJand) | ool |

For, Maa Muhsmaya S

| .

i ‘SCHEDULE VI

(Lease deed ﬂar Land/shed in Industrial area)
|

This DEED is| made on this ... x§ . day of ....d\|84.2004 between the
Governor of CHHATTISGARH acting through the Executive Director
Chhattxsgarhl State Iuddlstnal Development Corporation Ltd Raipur
(hereinafter called the Lessor WhICh expression shall where the context
s0 admits inéludlng his succesesor in office) of the one part and M/s
Maa Mahamaya Ste Is Pvt. Ltd. acting as Director through Shri
Anil Kumar Shwdasarnl S!olShn A.K.Shivdasani Rfo Azkash
Deep, Daya’band, Bilaspur (C.G ) Registered under Indian Companies
Act 1956 & Registered 1|Jnder SSI Unit having its office at Sirgitti Distt.
Bilaspur and.registeted with District Trade & Industries Centre Bilaspur

"C.G. {hermnai’ter called the 'Lessee) which expression 'shall, were the

context qdmits lucluJ e its successors and permitted assigns of the
: '
Where as upon the :equest of the lessee, the lessor has agreed to grant

to.the lessee, subject to the terms and conditions hereinafter specified, a
lease of the! ‘piece of aliand in the industrial area/ estate at Sirgitti,

- Sector -B, Bllaspur a compnéfng of an area measuring 1,80,000 .

Sq.ft. ( 4. 13 Acres) or} there about situated in the village Parsada of
Tahsil Bllhzlu of the Bllaspur le(‘.rlcl Mare particularly described in
Schedule hereto annexed and thereon coloured red (hereinafter referred
to 'the said land‘) for a tfzrrn of 99 years comrencing from &ib. day of

Ufels Py, 1,.1(1' i ' y Contd..2..

Qo>

tﬁm—r,‘,', i | | EXECUTIVE INREGAOA
! 4 i LChhattisgarh StateNddustral
P t : Development Corporation Ltd.
o 1 -
| - Raipur(C.G |
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|
|
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i-..10.,

(Common fo!r land/buélding)
39. Allsums recoverable;under thlS deed may be recovered as arrears of land

revenue.

40. The development works inthe Industrial Area will be done by the lessor
accord:ng to its programrne of work and completed as early as posstble
dependmg on availability of funds but non-execution or non complition of
any work shall not. ehtlt!e the fessee to without or raise objection to the
paymento. street Ilght or malnten,ance charges or any other amount due

and pa.yable to the !e

2SS0rL. -

- 41, ‘Inthe event of any ;ﬁspute afrising between the parties In respect of the

deed or any other

Courts shall have ttleT

Name of Village
Name of Tehsi
Name of District _
Name of lnduistrial Area |

Plot No.
Plot Size

SORROUNDED BY

ON NORTH
SOUTH
EAST
WEST

For, Max Mabamaya §

|
|

]

|

= )
I
I

Leeis Pvt. L(d, 1
\(‘BA"""‘D

atter whatsoever connected therewith the RAIPUR

Jurisdicﬁora.

1

" | SCHEDULE,

Parsada
Bilha
~ Bilaspur
~ v Sirgiti, Sector-B
.t 528&S3
500'x360'= 1,80,000 Sqft.

-+ . 60" Wide Road
|t Cutofflandof CSIDC
r - Plotno. 54
 PlotNo. 51

ontd..11..

EXECUTIVH DMECTOR
Chhattisgarh State Industrig)

‘Lpevuopmcnt Corporation Ltd.
Raipur [C. G
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“FTRANSFER (LEASE DEED FOR LAND/SHED IN INDUSTRIAL ARFA)

*

Common for land/building)

This Deed is made on this..... BOH]day or..&egie_mbar..zum between
#he Governor of Chhattisgarh, acting through the Executive Director, Chhattisgarh State
@dustrial Development Corporation Limited. Raipur (hereinafier called The Lessor)
which expression shall where the context so admits including his successor in office of
I"le one part and M/S SHREE HANUMAN LOHA PRIVATE LIMITED (iJNlT -IT)
Industrial Area Urla, Raipur (Chhattisgarh) in Tehsil . Raipur of District Raipur
deting through Director SHRI AMIT JINDAL S/O SHRI MAMAN RAM
.;GRAWAL Resident of 11, Jalasaya Marg, ghoube_\' Colony, Raipur (C.G.)
registered under Indian Companies Act 1956 and also registered as Small Scale Industry

yith District Trade & Industries Centre, I{ni[:ycé) having its rz2gd. office at 251-
2'52, Urla Industrial Area, Raipur (hereinafier called the 'Lessee”) which expression

shall, where the context so admits include its successors and permitted assigns of the

Sther part. - N e

= ____._-...‘ nFII Seafive Crector
g Wmﬁpn.ug}uf Ex23iive Diacior

\. - 7 Thnattizoz ot SiEte ingustrigt e
AN ./‘\ =

B Beveios .y -t 0L oeg _s,_«'_!.:-.». Lt
a Dirgclor Az Cp e ok
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Narﬁe of Village

Name of Tehsil

Name of District

Name of Industrial Area

2

Size of pl
N

N%
Plot No.‘:f.f% ]

%

L
=y
e -."’i‘:r

T

o

-

SURROUNDED BY:

On North

On South

On East

On West

Above details shown in the annexed map.

(12)

SCHEDULE

ACHHOLI

RAIPUR ‘
RAIPUR

URLA

99,979 Sq. fL. (ZSQ Acres)

257, 258, 259-4A, 255, PART 253, 254
& 256

PLOT NO.259 PART

60° WIDE CSIDC ROAD

PLOT NO.256, 254 P, 253 P & ROAD
$0° WIDE CSIDC ROAD

N
Executive Director

For, Shree Hanuman Loha Pvt. Lid.Unit-IT  CMhattisgarh State indusiria! Contd.....13

Uaveiapment Sorporetion L1

Fraings fa fam il
/ CERRUTITRGstac Ak
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SCHEDU] 1% - V1
TR.—\NSFER (LEASE DEED FOR LAND/SHED IN INDUSTRIAL AREA)

(Common for land/building)

i This Deed is made on this... 06 ......... day of...x.. -.Q.2

................ 2015 between
J B the Governor ol Chhattisgarh, acting through the Executive Director, Chhuttisearh State
'- Industrial Development Corporation Limitee. Rapur (hereinatier called The Lessor)
B which expression shall where the context so admits including bis suceessor in office of
J B (he one part and M/S HINDUSTAN COILS LIMITED Industrial Area Siltara
Phase-1, Raipur (Chhattisgarh) in Tehsil Raipur of  Diswict Raipur acting through
irecior SHRE ANKIT GOYAL S/0 SHRI DAY AKISHAN GOY AL Resident of
¢ R-15/06, Scetor-3, Udya Society, Tatibandl, Raipur (C.G.) registercd under Indiarn
§ Companies Act 1956 and al=o registered as Simall Scele Industry with Distrier Trade &
8 industries Centre, Raipur (C.G.) having its repd. oflice a Raipur (C.G.) (hereinafter
" called the 'Lessee’) which cxpression shall. where the context so admits include its
8  uccessors and permitred assigns of the other part
E 3
2 . v
VTS ;‘_f;L-_;;,-;rr;GaiEs Lid. Ié“;‘:\’}ﬁ;—’.iz”!}i.-sctor
T A\ S Gale Iadustag
e {\-\:‘{h ‘:?f!'rztlor | ) J'J l



(= |

(For land)

Where as upon the request of the lessee the lessor has agrecd 10 grant o the
lessee, subject Lo the lerms and conditions hercinatier specified. a lease ol the piece of
land in the industrial arca‘esiate at Siltara Phase-1 comprising of an area ‘measuring
approximately 2,40.880 sy. ft. (5.53 Acres) or there about, situated 1 the villape

Sankara of Tchsil Raipur of the Raipur District. More particulasly  deseribed in

Schedule hereto annexed and thercon coloured red (hersinafrer referred to ‘the said land';

for a term of 88 years commencing from 0§..~.03 =.RelS.. and cnding on

29.10.2103 for the purpose of construction and establishing thereon a tactory for the

es;a};hshmg of INGOT, TRON/STEEL, STEEL STRUCTURES, M.S. BARS &

'RQQ NGLES/PLLATES/SQUARE, WIRE, IRON/M.S., G.I. WIRL, BARBED

OR"N “‘BARBED WIRE, WIRE, BINDING/STITC HING NATLS, WIRL,

N[‘TS & 1QOL’T'& - EXCEPT HIGH TENSILE & SPLECIAL TYPE.

CONDUCTOR. A.C.S.R, OTHERS & GAS, N.E.C. and purpose ancillary thereto

(hereinafter réfesred to as the said business)

{Common 'fyr lgnd/building)

And:ity Jéreas the lessee has agreed (o ke the lease on the said terins and
condltlons .‘,:f _

e VHErefore this deed wilnesses and it is hereby agreed and declared as follows:-

Cami o+ land /building)

e I consideration of the premium and rent (for land) or rent {for premised) herein
reserved and the convenants on tlie part 6f the lessee herein contained. the lessor shall
demise 1o the lesséce and the lessee shall accept a lease of the said land/building 10 hold
the same for the purpose of ol INGOT, IRON/STEEL, STEEL STRUCTURES,
M.S. BARS & RODS ANGLES/PLATES/SQUARE, WIRE, IRON/M.S., G.I.
WIRE, BARBED OR NOT, BARBED WI1kE, WIRE, BINDING/STITCHING,
NAILS, WIRE, NUTS & BOLTS - EXCEPT HIGH TENSILE & SPECIAL
TYPE, CONDUCTOR, A.C.S8.R, OTHERS & GAS, N.E.C. for a period of 88
years commencing on the date on which the possession of said land/premises is handed
over 1o the lessee,

1.(A) The lessee hereby agrees to 1ake possession of the land leased out to him within
thirty days from the date of execution of the lease deed and he further agrees to
take passession of the land in the condn-m; i1 exist on that date.

(For land)

ks

R5.40,28,215.00 (Rupces Forty Laes Twenty Eight Thousand Two Hundred Fifieen
Only) and (including 10% additional Premium, as the plots are situated on 80° wide road
and/or corner plots & 20% addinonal premium for plot bearing situated within the area of
Nagar Nigam & Nagar Palica, Birgaon Diswicr [Kuipur) as preseribed under Clause No.
2.5.1.4 & 2.5.1.5, This rule shall be governed by the provisions contained in C hhattisparh
Audyogic Bhnmm Avam Bhawan Prabandhan Niyaim-2015 (hereinafier referred 10 as the
said rules)and deposit for the suid land three years rent 125.24,16,932.00 (Rupees Twenty
Four Lacs Sixteen Thousand Niue Hundred Thirty Two only)

as securily wmount
within thirty days of the execution ol this deed.
Contd..... 3
N 2 i
(O b
-~ cf: \\1_
M/s. Kiril. dan Cpils Lid. : Exe‘c}tive Director..
%& Chhallisgarh State Industnal
Davelopment Carporation Limited
- Dirootor RAIFUR (Chhattisgarhy ¢ |_—

2, The lessee having paid to the lessor for suid land the advance rent and premium of

)

——

Jd I 2D I I I

)

-o)wr

.
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LG 55
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-



(Y90
(11

oRr

(Where the major portion of acquired land is to be used for a particular indastry)

The lessee shall rehabilitate one person belonging to eacl of those families which
have been disposed due to acquisition of their Jand tor Industrial purpose according 1o the
rehabilitation  programune as  approved by the Industries Commissioner. This
rehabilitation programme will have to be unplemented fully within one vear of its going
into production.

(Strike out whichever is not applicable)
(Common for land/building)

38. The Managing Director or any other officer o whom  the powers of
allotnent have been delegated will also be competent to terminate the lease deed on

“behalf »_:11‘ the lessor.

r land/building)

s recoverable under this deed may be recovered as arrears of land revenuc

ol The development works in the Industrial Area will be done by the lessor
according to its programme of work and completed as early as possible depending on
availability of funds but non-execution or non completion of any work shall nat entitle
the lessee to withhold or raise objection 10 the puyment of street light or maintenance
charges or any other amount due z2nd pavable to the lessor,

41.  In the event of any dispute arising between the parties in respect of the deed or
any ather matter whatsocver connected thercwith the RAIPUR courts shall haye the
jurisdiction .

Contd.....12

i 8

tleddave Direcion

LRGNt S el
™

M/s. Hindustan Coils Lid. Rl binc A e .‘"}L
e o el Pboatigsarh)

Director



Name of Village

Nume of Tehsil

Name of District

Name of Industrial Area
Size of plot

Plot No.

SﬁRROUNDEDBv:

(n \opt ‘*

On East

On West

' (R |

SCHEDLUL |

SANKARA

RAIPUR

RAIPUR

SILTARA PHASE-]
2,41L8850 8q. fr. (5.533 Acres)

19 & 20

PLOT NO. PART 19 & 20

M/S AKRUTI TREXUM

SILTARA — MANDHAR ROAD

PLOT NO. 21 & 22
M/S MAHAMAYA SPONGE

24 M WIDE CSIDC ROAD

Above detdils shown in the annexed map

Director

e e e

Contd.....13

A S
Exacutwe Director
Chha;usgarh State Industrial
Devalopment Carporation L-m[:ryc_f___
RAIPUR (Chhatusgarm) | 3
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SCHEDULE - Vi

E{Cummen for 1undlbmldmg]
s =, : 3 3 L S
This Deed is made on this...........2) ... .day of @<f8hen .. 2007 between the el

!RNASF’P ) {Lf \ E DEED FOR LAND/SHED IN l'\l)U‘aTRIAL AREA)

R

Governor of Chhattisgarh, acting through the Executive Direciar, Chhattisgarh State
Plndus‘trial Development Corporatjon Limiied. Raipur (ht,remzmr,r cal}ed I*he Lessnr} )
Ewlmna cupression shall where the context <o admitg .nciudmt'f hfs*successor m ofhce of ¥ i
the one part and M/S ISPAT INDI(A ]I'idlISUIEIj _Arca Siltura (Ph-11), Raipur
(Chhattisgarh) in "Fchsil Raipur of  District Raipur acting  through  Partner SMT.

PRATIBHA AGRAWAL W/OQ SHI VASITWARDHAN AGRAWAL  Resident -

LTTHT

ERecocaticn Ground, Choubey Colony, Raipur District Raipur (C.G.) registered as

Small Scale Industry with Distriet Trade & Industries Centre Raipur (C.G.) having its

m VELL .

repd. ulfice at Raipar (C.GL) (hereinalter called the 'Lessee') which L.\prf:nmn shall,

o]
# wiere the context so admits include its successors and permitted assigns oflhg oihel part.

; ] [
€

" e L S
§ For, ESPA“ ENG:& C 4 i 1
¢ 7 f Ewr_ruhve Director
; _,_9__'_' " Chhatiisqgarh Stata jndustﬂm-

&2 oL e e
_ pA b 72 LY & o 1 L]m‘ eu
RTNEH Ry JU'\ P 3, J

E

Ted
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SCHEDULE
Name of Village : SANKARA
Name of Tehsil : RAIPUR
Name of District : RAIPUR
Name of Industrial Area : SILTARA (PH-II)
Size of plot : 172160 SQ. FT. (3.952 ACRES)
Plot No. : 4&9
SURROUNDED BY:
On North : CSIDC PLOTNO. 5& 8

CSIDC PLOTNQO. 3& 10

CSIDC ROAD

40 M WIDE ROAD

. Above details shown in the annexed map.
Contd.....13
L'l
For iISPAT INDIA E Q'-.L'm.
gw Chh-qiecuzvse < ruatar
§id attisgarh Stat ,
2y Devalopma- t Co..pii:?dustrtal

PALRTNER el :Jﬁ Limited

*
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’ &‘ i d

@ @*)‘r s""~“'1~uxs DE‘ED is made thia S/.‘ day of kw.\g 41990

qggﬁﬁiween “the GQVﬁ“npr of Madhya Pradesh scting through

urlwwmhK'

the Maneging Dirtctor, M,P, Audyopik Kergdira Vikas Nigam
(Rafpur) Ltd..,Raipur (hereinafter called the 'L.‘sssonf

23
‘which- expressiun snal, where the context so edmits

inclu?e his succeahors in office of the one part and
GM‘FI BPOI\G-Y— zaou LTD. through Director Shri Girish
R. Agraw&l S(‘a Shri e Raghuv—oe:- P.Agrawal,. z‘&hluen't of
J-5! Anupen Nagar,.Raipur (1M.P,) registered &5 Indtan
Conmpanies act.. and also. regiater«fdpaa Swall Scale,
Industry with Diatrict Industries Centre, Rafpur (¥,P,
and having 1ts offica at J=5, Anupam Nagar, Raipur
{hereinafter Falleg the 'LESSEE') which expresslon
shall, where FqntE;t'so admits, include his successor

and permitted:: asé.i_’gné of the otherp part,

'

....2

B,, BAPUR If-.?; i




et

be referred to thezarbiiration of bh&irman, M.P.Auﬂ&ogik \ ij

'Y

/
Kendra Vikasa Nigam (Raibur) Ltd.,Ralour, whoze decision -

thereon shall be I;nul and binding on tne parties,

3%, awv notiog requnred o ba nade or give to the lessee
hereunder shell be: deedéq to heve been duly served on hinm
if sent by the Managing Director M.P, Audyogik Kendra
Vikas Niganm (Haipur) Ltd.. Raipur on any other officer
autherised by him 1n thils behalf, through oost by regig-
tered letter addre%sed to the lessee et premises of the
sald business or a% regilstered office of the fivm, feiling
above if (% ia‘aftﬂxad &t the entrence of the 26id pres

mises in the presewie of] tws witnoseaes,

]

34, THR manﬁgang-Pineegor or gny-othEr offiger whom
the power of allotm%nt 8| have been delegated will also’

be tompetent to terminate the leabe& deed on behalf of

the lessor. :

i
i

55, ALL sums rﬁﬁo?erahl& undar this deed may be

recovered as arruarq of uand revenue,
] {
! i

BCHEDYLE
i .
Nuoie of Village b (\.—Lk..\.,a_t Ve e L@
Name of Tehsil | & Rédpur
Name of Digtriot | 1 Raipur

P Eukxakﬁ

: s ol

o b A

; ) ‘ {

."'},‘:..‘{ &
g A

i
|
Napg of Industrial r

ees22
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Decd tor Sublease of Laid i Jindad lndustisd ta

Trs deed = omade o 200y o o S

afember in iy year MDA Deteeen Mis. Jindal

Steel & Power Limitey (JaL), raigarm i [2hsi Haigarh

through Shirl Rakesh Jindal, Vice Presicent {Commercial), S/o. Late Anand Swaroup

Regstered Oifice @t Daly Moaa Hissar (Haryana) (hereinaftar callied the “lessar

ahich gxpression shall, wherg the confext so admils inciudes 1 successors ang

JsSignees) of the one part ana Ms. Harsh Vinimay 2vr. L, “hrough ©

A Angrawal Direcion, (hereinaftar called the “lessee” wrich axpression shal

2 cantaxt 20 aamils includes 11§ Uccassors s NRFMImEn gasiiramEe | af S

other part,

Wieraas the legsor W75 JaPL nas ebtaned the jgase for 59 years for ths lana of the

» L
ncsiial state @ Villaga: Pumjipathva/Tumudibi from g Governimant. o
§a :lﬁ.'--'ﬂ,l“"'i JHDURGN ':-.-:.).' o | AR T A P N J2 LheliisE

00004 and execulion o wase desd vide reqisiralion ne 257 darsa 07 &

and wner=as JOPL has been authensed by the CSIOC an undernaking of the Statks

=

Covemnmment o sublease whole or pat of he wnw @ differsnt entreprenaurs

c:c-:np;-tn;és findvvieyals for establishing indusiies ¢ Jtoies / gocown / shops / service
r"‘" : .
e "':.;-Jru\.. /i residential quariers 'r industrial Workers gtc 1o e (nousines

md ,,thzlreas lhe lessce requested the lassor to grant sublease of 3.400 Hectares of

A s .'l’_'i?;- ed under tha raterred Industrial Estate i witige PondinathralTumuedin
piELT Sharghada, Distrio Ralaerh morz pal ricularly descnbed n the scheauts

annaxad and fur Baus! ciznficanon Jaine

3 {heramaiter refered 1w as the sad

fzna’) for = @ of 1 {Thuwy) vears commencng o 20.69.2004 a2nd ending on
19.050.2034 ior the purpese 9 sonstructivn and eatatlizhing a wat wr manalaclure o

Bieez I yors

And whereas the lesscr has agreed lo grant the sublease

o tha tlerms and

canuitions mantionad paigw

Gy Mo, duud walnasses and it is hareby agined and asclarad as fallows

Jot dindal Sieel £ pawel Lide

"l

o ity Vinimay Pt Lt
?ﬁ.\‘\}"U

. S

LHENCE W dgarn, acting

e,

ok ma St ek



26 The secunty dsposit, unless forfeited as aforesad and after deducting all
such sums as may De due to and recoverable by the |essor under these
presents. shall oe returned without interest to the lessee after termination of

the iease by afflux of ume or othenwise

27 Tha ilassee hereby 3gress and daciarss tnat all the termis and conditions
Mainad n S easa Jlees U8.2004 esccuted Dy and-
batwaen s Lasse! ana Ire CIDT sl an undertaking of Slale

Govemment of Chiattisgarh in 50 f2r 25 ond 1o the extent applicabla shall be
hinding on L.esseq a3 if he 15 a party o the sz orginal lease deed.

28 in the evant of any dispute arising bietwesn the partes in respect of this deed

or any other matler whatsoever cunnected therewiih, the Raigarh Courts

along shall have the axclusiva junsdiction w try entertain and adjudicate

vpon 2l 3uch dizputes

SCHEDULE;

MName of village Punjipathra/Tumudihi
2 H No.

Plot Mao. 121 & 122, Sactor-"C"
Name of Tehsil : Gharghoda

Name of district Raigarh
Name of Industnal Area Jindai Industnal Park

3l Ne

3 Tuimtadihy 305 (F) 24300
Tcta 3.400
For rsh Vinimay ¥vi Lid
"-7‘.‘4" .jj L e \\d 1
“l : ’ & 1 /‘% 6"/
L TV 7 e
I L 5 i Direcio
adal
eeziaf)
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PEN

Deed for Sublease of Land in Jindal Industrial Park

This deed is made on 16th day of June in the year 2004 between M/s. Jindal Steel
& Power Limited (JSPL), Raigarh, in Tehsil Raigarh, District Raigarh, acting through
Shri Rakesh Jindal, Vice President (Commercial), S/o. Late Anand Swaroop,
Registered Office at Delhi Road, Hissar (Haryana) (hereinafter called the “lessor”
which expression shall, where the context so admits, includes its successors and
permitted assignees) of the one part and M/s. East West Ispat Pvt. Lt‘dl': t}i’r:ou'gh
Shri Vikas Agrawal, Director (hereinafter called the “lessee” which exprti:_ss_i_c.n. shall,

where the context so admits, includes its successors and pemitted assignees) of the
other part.

Whereas the lessor M/s. JSPL has obtained the 1ea;e fof 99 yééla’r;.Tflof;ﬂi; tand of the
Industrial Estate at Village: Tumudihi from the Government of Chhattisgarh through -
CSIDC vide their allotment letter no. CSIDE/LP/1523 dated 29.5.2004 and execution
of lease deed vide registration no. 287 dated 07.06.2004 and whereas JSPL has
been authorised by the CSIDC an undertaking of the State Govermnment to sublease

blishing industries / stores / godown / shops / service units / residential quarters
dustrial Workers etc. for the industries.

Gharghoda District Raigarh, mora particularly described in the schedule hereto
annexed and for better clarificaticn daslineatad on the plan hereto annexed and
thereon shown with boundaries coloured red (hereinafter referred to as “the said
land”) for a term of 30 {Thirty) vears commencing from 16.06.2004 and ending on

15.06.2034 for the purpose of construction and establishing a unit for manufacture of
Steel Ingot.

And whereas the lesser has agreed to grant the sublease on the terms and
conditions mentioned below.

Now, therefore, this deed witnesses and it is hereb;:; agreed and declared as follows:
FOR, JIRDAL STEELS pOWHRLTD,

s ‘J—Hﬂ— Bast Wast 10958 Pei. Atd.



/ , ! 9
Upon breach or non-observance by lessee of any of the terms and conditions
herein contained it shall be lawful for the lessor to forfeit the security deposit

referred to in clause 2 above, without prejudice to any other right or remedy

of the lessor in that behalf/and to resume the possession of the said
land/premises.

26. The secunty deposit, unless forfeited as aforesaid and after deducting all
such sums as may be due to and recoverable by the lessor under these
presents, shall be retumed without interest to the lessee after termination of
the lease by afflux of time or otharwise.

' ’ 27. IThe Lessee hereby agrees and declares that all the terms and conditions

- contained in the original lease deed dated 07.06.2004 executed by and
between the Lessor and the CSIDC Limited an undertaking of State
Govemment of Chhattisgarh.in so far as and to the extent applicable shall be
binding on Lessee as if he is a party to the said original lease deed.

28. In the event of any dispute arising between the parties in respect of this deed
or any other matter whatsoever connected therewith, the Raigarh Courts
alone shall have the exclusive jurisdiction to try, entertain and adjudicate
upon all such disputes.

”, . -
b5 SCHEDULE:
bt § . .
Name of village . z Tumudihi
\-3 P.H. No. |
o Plot No. 151 & 152, Sector-F

Name of Tehsil , Gharghoda

Name of district : Raigarh

Name of Industrial Area Jindal Industrial Park

Sl. No. Name of village Khasra No. Area (Ha)

1. Tumudihi 300 (P) 2.700

2 Tumudihi 301 (P) 0.600

3. Tumudihi 302 (P) 0.100

4 Tumudihi 303 (P} - 0.200

Total r 3.600

L P DU T .I Easl Wast fl’il‘ Fol, Lid.
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P A FL s T Y
STEEL & POWER
Refl. No. JSPL-D/16-17/9005 Dated 15.06.2017
To
M/s. Ajay Ingot Reiling Mills Pvt. Ltd.

Q.P. Jindal Industrial Park
Raigarh ( C.G.)

Hind Attention: Mr. Kamal Jindal / #Mr. Ashish Jindal,
Sub. - Letter of Allatment,
Dear Sir.

Further to our LOI No. JSPL-D-16-17/ 9019 dated 28.04.2G17. subsequent discussion held with
you on 14.06.2017, We wre pleased to allet the plot no. 183 and 194 ([ 10 Aere Landi  and 10.00
MVA ol Power Supply at 33 KV, for establishment of a Steel Producis manutacturing anit, in OP

JJindal [ndustrial Parle, Raigarh. The details of the land are given below:

S No.| Name of the Village | Plotllo, | Dimemsion | hasam o, " Arca (Aere) |
1. | Tumidih 53 I00MX100M | ZI2F 5.00*:

2, | Tumidily 194 00 M X LoD M 4t B SRV
. e, Toral 10.69|

The allotment of Land as detailed herein above is subject to the following conditions:-

1. The Allowtes of the Land shall enter into a sub-lease sgreement, within 2 months of the
allotment. with the Jindal Sieel and Power Limited (JSF1L) for a pericd of 30 years, which may
be renewed for a further period subject ro agreement of parties on mutual terms.

2. The Allottee shall be charged Rs.15 Lacs per acre tewards land and Land Development
Charges {Total Rs. 1,50.06.000.G0 for allotted land of 10.00 Acre). This amount shall be paid
as under:

e) Rs. 37.50.000.00 paid by you b RTGS.
] Rs 37 30.000.00 to be paid within One month of daie of alluiment of land.
g) Rs. 37.50.000.00 to be paid within Two month of date of allotmeni of land.

) Rs. 37.30,000.00 to be paid within Three monrth of date ol allotment of land.

3. The Allotiee shall pay Rs. 5.00 Lac per MVA of allotted power of 1000 MVA towards
infrastructure Development Charges (Tolal of Rs. 50.00 Lac). to be paid as under;
' Contd. - 2 -

lindal Steel & Power Limited

Corporate dentification No. L27105HR19737LC0053913

TIN-22484901419

Post Box No.16, Kharsia Road, Rafzarh - 496 001 {C.5))

T{07762) 227601- 2276005 (5 lines) F 07762 - 227021, 227922 Z kamalwgrawala jspl com

Ragistared Office O.P.findal Marz, Hisar — 125 005 [Haryana)



~ STEEL & POWER
e
=) Ks 12,50,000.00 paid Ly you by RUGS.
[} Rs 12.30.000.00 tn he paid within Guae month of dive of alloig.. vl e,

g Rs. 12,50,000.00 10 be paid wthin Two month of date of allotment of land.
h) Rs. 12.,50,000.00 to be paid within Three month of date of allotment of land

4. Security Deposit amount. on electricity. shall be pavuble on power availed as per
Chhattisgarh State Electiicity Regulatory Commnission’s Suoply Code. 2015, prior to sart of

drawal of power.

o

All the above paymens shoudd be paid by the allotlee befors commencement of oraduction.

6. The rent tawards the sub lease of ihe land shall be Rs. 13.000,00 per acre per anmnum. The
alloitee shall deposit an wmoeuni equal ra three vears of anaual lease rent as security for lease
rent betore signing of the lease desd which shall not capry aay nterest. Such amount will he
refunded ar the time of expiry /termination of lease subject 1o the applicable deductions.

7.You have confirmed ihe followiog preject completion and power drwal schadule from the date of

allotment letrer:

Uueatum of Power

- —— - — —_— -—1 _— — — _— — L —

Commissioning of Plant ansl in 09 Mol | t Pers@ M
| Commencentent of Producrinn | 31.03.2018 }

1

|
I |
|

Activity

8.1ix the evenl the allottee fails to commence production or start drawing full power within the
drawal schedule mentioned above, the allattee shall be lable w pay the minimum demand and
other charges. as applicable trom e dare mentioned above hwwevar 1 grace period of 3 months
on account of any unforeseen circumstances can be considersd depending upon the progress of
work.

» Please acknowledge ihe reccipl as tolken of vour acceptance.
Thanking vou.

Tours Faithhilly

For - Jindal Steel & Power Limited

(710..&-_».{

—

(Suathorised Signacry)

lindal Steel & Power Limitad

Corpntate Idantificazinn Na, L2Z7105HR1979PLLI0SY13

TIM-22434901419

Post Sox No.16, Kharsia Rozd, Ralgarh - 426 001 (C.G.)

T (07762} 227001- 227005 (5 linas) F 07762 - 227021, 3222022 E kamalagmwaliajspl.eom

flagistered Office 0.P Jindal Marg, Hisar — 125 005 (Haryana)




gt Jp—
¥ o : N [ ! £ Vo
SRNAR syerL spovErunmEs - () D

Pzat Oox M0.48, Hharshs Read, % .
Raigaih- 426 201 (Chiattisparh) Incia
Phena | 7762 221001 to Z27043,
Fax: 07782 - 207021, 27022 ]
Crain + PIG IRGN, amaif T rokeshilndaligjspl.com

JSPLRGHCOMML2003; Dated 26th October, 2003,

: Mis. HaaBan;an Ispal (P} Lid,,
- Jindal Road, Dhimrepur Cheswk,
. P.O.Raigarh(C.G.).

Dear Sirs,

of o Wae are allotting you the glct of 100 X 200 Mirs., having the below mentioned khasra

_ nos., of Punfipaiira village at our Industrial Pasic.

v |
i .. Knasea No., - Area (Acre} aoprox,
215 : 0.25 o
217 | - v L { LR A L i
235 o 4.00 y
Total 500
meaﬁﬁﬁy\

£ ForN AL STEFL & POWER LTD, -

(RAKESH-. _' _aAL}
Vice President (Cornmercial)

MS”“ 8 f:__;;_ Mt c{#'&fﬁu ratwly ATFE Quﬂ;&ﬂma ot

e UL PR R NS o o A

Loaphe, @-tmtp 'ﬁem X 1L QW\ wYe «\a ,th/
ek Yypatts e on

An [SOGCEZ 3 12081 Sompumy
y Regisersd Tofice | Daind Road, Haer— 125 005 friryeaa)
vamrya Ofice s Jnag Care, 12, Ghdagi Cama Plaos; Now Debi- 110 086,

fdaa B anjari Ispat (P.) Lid.

sl
-

Scanned by CamSc.anner !



8. The secuwity deposk, unless forfolted as ooresaid ard after daducting all
such sums s may be due o snd recovembie by (ha lessor under these
prasents, sfiall b raturmed without interasi to the lsssea aftar terminalion of
tha leass by afflux of ime or alherwise.

27,  The Lessen hersby agress and duclares that all the tems and cenditions
confzinad in the onginsl 'sasa deod datsd 11.62.2005 execuled by and
betwesn Me iLsssor and the CSIDC Umited an. undeptaking of State
Gavemement of Chhatsas i 50 far a8 and i fhe extant applicable shall be
binding en Lessee as # ne i3 a pardy o the said original lease deed.

Z8. I the aveni of any dispute ariving between e paries in rsspact of s deed
ar any other maiter whatsoavsr connected (herewith, e Raigarh Courts

Vo one shal have the exciusive jurisdicion (o &y, amaitzin aid adudicals
upon ail such dispuisa,
HEDI

Name of villace ¥ Punjlpathra

P.H. No. '

Piot Na. 2 123 , Sector-"C”

Name of Tehsil on Gharghoda

Nama of distiict : . Raigarh »

Narme of trdussial Area =L Jindal Industrial Park h

StNe. ~ Namsofyilzgs Khasra No, Area {Ha)

- 1, Punjipatira 217 {P) 1.500:
' Tatal 1.500

SURROUNDED BY:

Cn North 2 Piol of M/s Harsh Vipimay Py Lid,

On Saoutly s Vacant Flot

On East : Road

Qn West g Plat of M/s S Banke Sinai ispat Pyt Lid.

L R r\M e N Qazcised K P L.
b Yy,
B £
: ‘-‘ : ‘.‘.h“ué'},: Dicector
e 133 e

Paga70f8

$ i
Scanned by CamScanner
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LEASE DEED FOR LAND FOR INDUSTRIAL ESTATE

This Deed 2 made op this ! . day of N 2007 between the
Gewarmor w1 Snpattisgarh, soting threugn the Add! Managing Director , Chhattisgarh

Stawe NCusina developmast Copeaten Lid, Raipur (hereinalier called Tne Lesser

,r" o TN
L

whlth sxpvassion Srall Moors tie con@xt & adamits, includizg  his suCcessor

in  cifice doodw wie it ang Mis Jindal Steel & Power Limited,
Aharsia noag, dakgan: - #9601, Tansii Raigam of  Districl_dzigarh acting

i

R

-

-

s W

HEHERTi Poodime CUwsaent e Rakesn dindal 30 Laie Shed Anand Swareop

H

L e
o

pots Rosgmigps |l Sfide 3t Deihi Road, Hizsar acd regiseered under

'Ek LA %- Tl
I
I?‘
=

TR Loy Bah . AL i@ Ay enlded), hecansitae called e Lesses’) which

i

\ v

axpregsion ht, ahese ine Joolek! se aonns Includa @S succassors and penmitted

A

;?"

assgns ol 2 oar uan

]

SR b

vibet s & acLar@anc: wath e specific provisicnz Contained in e

Industivd Dol B faaser mad pads 8 oresosal (0 the Lsssor svosssing its

Jalh
o el

wllingn=ss o satablish an mouscial astate in e private sectar in Raigam Distict in

tanins ol A Darameltais Hio dowe ov e indostial Policy

B o N R P

. Fate
=
St

sn wnerass o wew nasol the lessor nas agrezd 1o grant o - he lessae,

A

SUDIRGL LG Co s A o0l ditns Detzindlber speathed, o Bae ol land compnsag of an
area mamswing aneiox 218.283 Moy thereabout, situated o Tumidin and
gy Purip2aaa villages of faearchonz Tenst! of Pagarh Distici. mors paticularly

danono=y

-
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¥
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Wayoschad e ons sneded Sng Wsison calourgd fed fraeinafier
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Post Bax No. 16, Kharsta Raad, Relgarh— 488 001 (C.G))
Phone ; (07762) 227001 = 227005 (5 Lines) Ext. - 2115
Fex : 07762 - 227021 & 227022

Gram : PIG IRON,

emad : kamalag awal@jspl com
Ref. No.-- JSPL:RGH:CTAX:2004: Dated 17th Jan., 2005.

¥/s. Shri Nirmalanand Steels Casting Pvt. Ltd.
Plot No. — ™ 176 =, Sector " H ~

Jindal Industrial Park

Vill: Punjipathra, Tehsil: Gharghoda,

Dist: Raigarh (C.G.).

Kind Attn. - Mr. Ravindra Juneja.

Dear Sir, :
Sub. - Letter of allotment of Land.
J",

< .
.3 We are. nllottiug you a plot un._ 1".'6 { 100)(200 mtr.j i.n SQCtor b H T

SR B e ¥ S

in villnqenl.‘rmidihi f.or esi:a.bli.:hi.nq (4 unit 'tor na.nuta.ctun.ng of
Steel’ Ingot.s as per detuils qiwn belw ]

..!l“‘tt

= R

i 3R LRt ¢ -+l 2 s LN
’

S1l. No. Rme of vii.lggg‘ ‘ ‘E;:-a‘:.nlx‘uo. Ax-;a jHu.r; i -
1. . i flmud.i.hi 3].2 {¥] - L0007 A TR
2. . Tumudihi 03 4 0.600, ° o
3. Iumud.lhi Wy +4 T -+ 314 (P) 0.600
Total 2.000 -
The =sbove plot has baen nl.l;‘tt;c-l ‘to you as :'f:nr the following
conditions :-- - . . ‘ .
1. Rate of Land is Rs.2.50 Lacs pex: acres. =
25 Rutel of Mfordu?g Chnrgea ia R_s 6 00 I.acs PeF m
. ) - Secu;dity a.t‘n‘ou;t i! ER;‘ 1b 80 lacs per m ‘43° tv; };uzh deposited by
{ﬂ ‘ you as_ons mnth elﬁctzic{.ty bill. RS AR

4. Electricity will provide you % Ra2.5C per unit.( 30 paisa fixed
& R3.2.20 per unit on actual consumption of Unit.)

5. Lease rent of Rs.12,500.00 is to be paid yearly and-
Rs.37,500.00 is to be deposited as security of lease rent for 3

-

years.
€. The charges for common facility shall be paid by you at actual.
Thanking you.
Yours Faithfully o

fFor - Jindal Eteal . Powar Limited

RgeeeC -

( Kamal Agrawal )
Dy. Manager ( Sales Tax )

Regiteced Office Deiti Roud, Hisar - 125 005 (Haryana)
Coroorsle Offce Jindal Cartre 12, Blukakl Carns Face New Detu — 110 068

-

Ti-bosminkt Keddipa b tan - Lot L LRI e ik R ./f




such sums s may be due to and recoverable by the lessor under these
presents, shall be retumed without interest to the lessee after teanination of

the lease by aufilux of time or otnerwise,

27.  The Lessee hersby agrees and declares that all the terms and conditions
contained ii: the original lease deed dated 07.06.2004 executed by and
between thg Lessor and the CSIDC Limited an undertaking of State
Govemment of Chhattisgarh in so far as and to the extent applicable shall be
binding on Liassee as if he is a party to the said original lease deed. '

28.  In the event of any dispute arising between the parties in respect of this deed

The security deposit, unless forfeited as aforesaid and alter deducting all

or any other matter whatsoever connected therewilh, the Raigarh Courts . :

alone shall ijave the exclusive jurisdiction to try, emtertain and adjudicate

upon all such disputes.

SCHEDULE:

“ Name of village

P.H. No.

Plot No.

Name of Tehsil

Name of district

Name of Industrial £rea

SL.No, Nam:: of village
1. Tumijhi
) _ Tumidithi
3. ' Tumigihi

SURRCUNDED BY:
On North

On South

On East

On West

i Lad.

Tumidihi

176, Sector-"H*
Ghamghoda

Raigarh

Q. P. Jindal Industrial Park

Khasra No. Area (Ha)
312 (P) 0.800
313 (P) 0.600
314 (P) 0.600

Total 2.000
Vacant Plot

Plot of M/s Shri Banke Bihari Ispat Pwvt. LId.
Flot of M/s Mahoendra Ispat Pvi. Lid.

Rogd

Pacn J 6l &
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STeeL & POWER
Hed: e LD RO LA 000G Dated 05.08.2017

To

M/s. Mashiva Steel & Alloys LLP

381/9, Faridabad - 121006

Email ID mashivasteelandalloys@gmail.com
Mobile - 9910343530 , 9873834810

Kind Attention: Mr. Surinder XKumar Kansal.
Sub. - Revised Letter of Allotment.
Dear Sir,

Further to our LOI No. JSPL-D-16-17/ 9020 dated 29.06.2017, subsequent discussion held
with you on 10.07.2017. We are pleased to allot the plot no. 196 and 198 A ( 6.80 Acre Land
) and 9.00 MVA of Power Supply at 33 KV, for establishment of 2 Induction Furnace Plant,

in OP Jindal Industrial Park, Raigarh. The details of the land are given below;

Sl. | Name of the Village | Plot No. Dimension | Khasara No. | Area (Acre) |
No ‘. | '

1. | Tumidih .| 196 [200MX100M 312P | 300

2. | Tumidih TTI08A | 200 M X 36 M | 205 P R ED

| | Total | &80

The allotment of Land as defailed herein above is subject o the following roselitions:

1. The Allottee of the Land shall enter into a sub-leasc agreement, within 2 months of
the allotment, with the Jindal Steel and Power Limited [(JSPL) [or a period of 30 vears,
which may be renewed for a [urther period subject to agreement of parties cn mutual
terms.

2. The Allottee shall be charged Rs.15.00 Lakh per acre towards lLand and Land
Development Charges ( Rs. 1,02,00000.00 ) for allotted Land of 6.80 Acre and Ks.
5.00 Lakh per MVA as Infrastructure Development Charges [ Rs. 45.00.000.00 ) Total
Rs. 1,47,00,000.00 i1s payable by allottee.

Contd. -2 -

Jindal Steel & Power Limited

Corporate Identification Mo, L27105HR1979PLC00S913

TIN-22484501419

Post Box Neo.16, Kharsia Road, Raigarh - 496 001 (C.G.)

T (07752} 227001- 227005 (S lines) F 07762 - 227021, 227022 £ kamalagrawalie jspl com

Registered Office O.P.Jindal Marg, Hisar - 125 005 (Haryana)
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3. The allottee has paid Rs. 28,00,000.00 by RTCS as 25.00% payment of Land & Land
Development Charges and 25.00% payment of Infrastructure Development Charges
as per Letter of Intent issued in favour of allottee.

4. Balance 75.00% of amount of Land and Land Development Charges and
Infrastructure Development Charges { Rs. 119.00 Lakh | will be paid by allottee
before registry of Land.

5. Security Deposit amount, on clectricity, shall be payable on power availed as per
Chhattisgarh State Electricity Regulatory Commission’s Supply Coede, 2015, prior to
start of drawal of power.

6. The rent towards the sub lease of the land shall be Rs. 15,000.00 per acre per
annum. The allottee shall deposit an amount equal to three vears of annual lease
rent as security for lease rent before signing of the lease deed which shall not carry
any interest. Such amount will be refunded at the time of expiry/termination of lease
subject to the applicable deductions.

7. You have confirmed the project completion and power drwal schedule within 9 month

of time ( within 30.04.2018 ).

8. In the event, the allottee-fails to commence productivn or start drawing full power
within the drawal schedule mentioned above, the allottee shall be liable to pay the
minimum demand and other charges, as applicable from the date mentioned above
however a grace period of 3 months on account of any unforeseen cireumstances can

be considered depending upon the progress of work.

Please acknowledge the receipt as token of your acceptance.
Thanking you.

Yours Faithfully

For - Jindal Steel & Power Limited

d‘ﬂd-‘_')
(Authorised Signatory)

Jindal Steel & Power Limited

Corporate ldentification No. L27105HR1973PLCO0S913

TIN-22484501419

Past Box No.16, Kharsia Road, Raigarh—496 001 (C.G )

T (07762) 227001~ 227005 (S lines) F07762—227021,227022 € kamalagrawal 7 jspl com

Negistered Office 0.PJindal Marg, Hisar — 125 CO05 (Haryana)
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Che Gazette of India

EXTRAORDINARY
9 [1—avsg 3—39-130e (i)
PART I1—Section 3—Sub-section (ii)
WfeFT 7 yeRTivre
PUBLISHED BY AUTHORITY

|, 2749 2 faeet, U, A=Y 23, 2016/ ATRTHUT 2, 1938
No. 2749] NEW DELHI, WEDNESDAY, NOVEMBER 23, 2016/ AGRAHAYANA 2. 1938

wAtaTor, 37 #i sty afrad s
Ffira

& f=l, 23 73w, 2016

.47, 3518 (m.—ﬁww%mw%vmﬁqmaﬁvﬁﬁwmwﬁw(ﬁwm
ﬁ'!m'.1986?%5#%(3)%@?(W%Wqﬁ?m(ﬂfw} atafaam, 1986 1 arer 3 1 3719797 (1)
AT ITUTT (2) F &= (v) F 7o rd1 7 0 afirgman st 97 4, 1533 (=), aréra 14 =, 2006 zm7 7= f2y
far a1 & =7 afigem ¥ wwrem f arfra & & o ot a1 PRrEart F autdm afamtr o=
A= i weht F aefiag e afrdrrat ar G F frereor ar aAqiRFEFT F FF A, S afEar
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FAT AT AT FAT AT T v affaw 7 arer 3 s (3) F wdr 779 =7 F af¥y Tvr =
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T,

aﬂ?ﬁmﬁﬂﬁm%mmmwmWW«HW?%Wwwémmwm
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F AT A B st 2, % v afrafi fromd 2 AT R Frtvor aftegEe, 2006 #, dor wrigeiy
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674(a1), aTEE 13 ®TH, 2013 ; FnAL 2559(:1), ATEA 22 wwe, 2013 ; F.AT, 2734(), ATFE 9 FadAT, 2013
FAT. 562(3), ATETE 26 FEAL, 2014 ; F1AT. 1599(%), T4 25 7, 2014; F1.37. 2601 (), A" 7 #7949+, 2014;
FTAM. 2600(), AT 9 A7, 2014 ; FLA. 3252(=), AT 22 Fwi=w, 2014 ; F1.91. 382(a), A= 3 T,
2015 ; Fr.M. 811(x), 7@ 23 Wi, 2015 ; F1.3m. 996(x), AFTH 10 ¥, 2015 ; F1.aT. 1142(%), A=
17 319w, 2015 ; F1.3m. 1141(aA), arfta 29 stfer, 2015 ; F7.5m. 1834(F), TG 6 F=TE, 2015 % F.a. 2572(),
A 14 fadaz, 2015, F7.41. 141(0) 15 T3, 2016, F1.91,190(4) A9 20 7T, 2016, F.47, 648(7) AT 3
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd November, 2016

5.0.3518(E).—Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.1533(E). dated the 14" September, 2006 issued under sub-section (1) and clause (v) of sub-
section (2) of section (3) of the Environment (Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication,
the required construction of new projects or activities or the expansion or modernisation of existing projects or activitics
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and/ or
product mix shall be undertaken in any part of India only after prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by
the Central Government under sub-section (3) of section 3 of the said Act. in accordance with the procedure specified
therein:

And whereas, the Ministry has received suggestions for further streamlining of the implementation of provisions
of the Notification and the suggestions so received were referred to the Expert Committee for consideration and
recommendations. Based vn their recommendations the provisions of the said Notification have been reviewed by the
Ministry of Environment, Forest and Climate Change:

And whereas in some industrial projects. information of production process, equipments, estimated pollution
load and planned mitigation measures, which are mentioned in environmental clearance, change after detailed design
engineering which is mostly undertaken after environmental clearance is granted. The Environmental Impact Assessment
Notification, 2006 shall provide for resultant change in environmental clearance based on factual information or data
without having to go through entire environmental clearance process again, provided the proposed change does not result
in any adverse impact on environment;
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And whereas, the modernisation or change in product mix of existing projects (having environmental clearance)
within existing plot may be exempted from separate environmental clearance if there is no additional pollution load
beyond the earlier approved limit en visaged;

And whereas, the use of pet coke, a by-product of petroleum refinery industry in place of coal, in cement kilns
may be promoted to reduce coal demand of the cement indust ry. The Government of India also encourages co-
processing. The use of pet coke as fuel in cements kilns does not produce excess SO, emissions and also helps in further
increasing the usage of fly ash and slag. A change in fuel mix from coal to pet coke may not require an amendment in
environmental clearance of cement units where only coal has been preseribed as fuel;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that.
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas in exercise of the powers conferred by sub-section (1), read with clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986). a draft notification for making certain amendments in
the Environment Tmpact Assessment Notification, 2006 was published in the Gazette of India, vide notification of the
Ministry of Environment, Forest and Climate Change number S.0.246(E) dated the 25th January. 2016, inviting
objections and suggestions from all the persons likely to be affected thereby, within a period of sixty days from the date
on which copies of the Gazette containing the said notification were made available to the public;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government:

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the said Environment ( Protection) Act. 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules. 1986, the Central Government hereby makes the following further amendments in the Environment
Impact Assessment Notification. 2006 namely:—

In the Environment Impact Assessment Notification, 2006,-
(n in paragraph 7, for sub-paragraph (i), the following sub-paragraph shall be substituted, name| yi-

"7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or Change of product mix in
existing projects:

(a)  All applications secking prior environmental clearance for expansion with increase in the production capacity
beyond the capacity for which prior environmental clearance has been granted under this notification or with increase in
either lease area or production capacity in the case of mining projects or for the modernisation of an existing unit with
increase in the total production capacity beyond the threshold limit prescribed in the Schedule to this notification through
change in process and or technology or involving a change in the product —mix shall be made in Form [ and they shall be
considered by the concerned Expert Appraisal Commitiee or State Level Expert Appraisal Committec within sixty days,
who will decide on the due diligence necessary including preparation of Environment Impact Assessment and public
consultations and the application shall be appraised accordin gly for grant of environmental ¢learance,

(b) Any change in configuration of the plant from the environmental clearance conditions during execution of the project
after detailed engineering shall be exempt from the requirement of environmental clearance, if there is no change in
production and pollution load. The project proponent shall inform the Ministry of Environment. Forest and Climate
Change / State Level Environment Impact Assessment Authority and the concerned State Pollution Control Board,

(c) Any change in product-mix, change in quantities within products or number of products in the same category for
which environmental clearance has been granted shall be exempt from the requirement of prior environmental clearance
provided that there is no change in the total capacity sanctioned in prior environmental clearance granted earlier under
this notification and there is no increase in pollution load. The project proponent shall follow the procedure for obtaining
No Increase in Pollution Load certificate from the concerned State Pollution Control Board as per the provisions given
in Appendix —XIV.™;

(1) in the Schedule,-

(a) against item 3(b) relating to Cement Plants and the entries relating thereto, the following shall be substituted,
namely:-

(n (2) (3) (4) (5)
“3(b) Cement Plants = 1.0 million tonnes / | < 1.0 million tonnes / | General Conditions shall apply
annum - production | annum  production
capacity capacity.  All stand
alone grinding units Note:
I. Fuel for cement industry may
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be coal, petcoke, mixture of coal
and petcoke and co-processing of
waste provided it meets the
emission standards.

2. The  manufacturing  of
composite cement by plants
having environmental clearance
for  manufacturing  Ordinary
Portland Cement(OPC), Portlund
Pozzolana ~ Cement(PPC)  and
Portland Slag Cement(PSC) shall
be  exempt  provided  the
production is within sanctioned
capacity.”;

(h) against item 5(a)relating to Chemical Fertilizers and the entries relating thereto, the following shall be substituted:-

(1 (2) (3 4) [(5)
“S(a) Chemical fertilizers | All projects including | Al Single  Super |General condition shall apply.
all  Single  Super | Phosphate  without Note:
Phosphate with | H;SO4  production | '
H.50;  production | and  granulation ol [1. Granulation of single super

except granulation of
chemical fertilizers.

chemical fertilizers.

phosphate powder is exempt.

2. Neem coating of fertilizers is
exempt provided that the total
production does not exceed the
sunctioned capacity in EC plus the
weight of the coating material
used.

3. Fonification of fertilizers is
exempt provided that the total
production does not exceed the
sanctioned capacity in EC plus the
weight of the fortification material
used.”.

(F.

No. J-11013/12/2013-IA-11(I)(part)]

MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part T1, Section 3, Sub-section(ii)
vide number S.0. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers $.0.1737(E) dated
the 11th October, 2007, S.0. 3067(E). dated the Ist December, 2009, S.0.695(F). dated the 4th April, 2011,
5.0.2896(E). dated the 3th December. 2012 . S.0.674(E), dated the 13th March, 2013, S.0.2559(E), dated the 22nd
August, 2013, 8.0. 2731(E), dated the 9th September, 2013, 8,0. 562(E), dated the 26th February, 2014, $,0.637(F),
dated the 28th February, 2014, S.0.1599(E). dated the 25th June, 2014. $.0. 2601 (E), dated 7th October, 2014, S.0.
2600(E) dated 9th October, 2014, 8.0. 3252(F) dated 22nd December, 2014, S.0, 382 (E), dated 3rd February, 2015, and
S.0. 81 (E). dated 23rd March, 2015, S.0. 996 (E) dated 10th April, 2015, S.0. 1142 (E) dated 17th April, 2015, 8.0.
1141 (E) dated 29th April, 2015, S.0. I834(E) dated 6th July, 2015 and S.0. 2572(E) dated 14th September, 2015, S.0,
141(E) dated 15th January, 2016, S.0. 190(E) dated 20th January, 2016, $.0. 648(E) dated 3rd March, 2016 and S.0.
2269(E) dated 1st July, 2016,




Q2

[ 9 1-=vE 3(ii)] A &1 S ¢ S 11

Appendix =XIH

Process for obtaining “No Increase in Pollution Load™ certificate / permission from the State Pollution Control
Board®.

The instant amendment in EIA notification exempts the requirement of prior environmental clearance for cases
of change in product mix without change in quantity and pollution load as prescribed in the environmental clearance of
the project. This facility is available to those units which have obtained prior environmental clearance under EIA
Notification, 1994 and EIA Notification, 2006. Such units shall apply to the State Pollution Control Board along with
their last Consent to Operate certificate. All such cases shall be examined and decided in following manner at the State
Pollution Control Board:

I The application received for such purpose shall be serutinized online at the Regional Officer/Unit Head
level and the applicant shall be asked to submit specitic information in a format (Annexure — *A’) specified
for this purpose.

2. The information so received shall be examined by the Technical Committee constituted for this purpose

comprising of officers from State Pollution Control Boards, Central Pollution Control Board and 4 external
experts drawn from the academic / research institutes to be nominated by Principal Secretary Environment
of the State Government / Union Territory.

3. The project proponent is required to obtain a certificate of no increase in the pollution load from the
Environmental Auditors and reputed institutions to be empanelled by the State Pollution Control Board /
Central Pollution Control Board / Ministry.

4 The applicant along with environmental auditors shall make presentation before the Technical Committee.
The meetings of the Technical Committee shall be held at least once in a month. The Technical Commitiee
shall examine the details received from the applicant and the environmental auditors as well as the report of
the scrutiny done by the officers of the State Pollution Control Board.

5. Based on the deliberations and the serutiny the Technical Committee will make its recommendations.

6. Based on the recommendations of the Technical Committee the State Pollution Control Board shall take
decision with respect to the application received from the project proponent for change in the consent to
operate for the purpose ol change in the product mix.

7. The decision taken by the Board shall be conveyed through sms/e-mail and online Consent/Rejection Order
to the applicant.

*Based on process and procedure of State Pollution Control Board, Gujarat,
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Format for providing information on Change In Product Mix

Subject

Name & Address of the unit

Sector of Industry

1.0 LIST OF PRODUCTS WITH QUANTITY:

(Full name of each product must be shown)

2.0 LIST OF RAW MATIRIALS WITH QUANTITY™";

3.0 MANUFACTURING PROCESS OF EACH PRODUCT WITH CHEMICAL REACTIONS:
4.0 MASS BALANCE FOR EACH PRODUCT:

5.0 WATER ASPECTS:

5:1 Sources of Raw water:

52 Water Consumption Details (KL/Day) :

Propose

Existing

Water Consumption

Water Consumption Break
up after change in product
mix

Proposed

Additional Water
Consumption

INDUSTRIAL

Process + APCM

Boiler

Cooling

Washing

Gardening

Other

Total Industrial

DOMESTIC

53 Water Balance Diagram (with reuse/recyele if any):
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6.0 EFFLUENT GENERATION (KL/day) :
Propose Existing Effluent Generation after Muaode of Disposal & Ultimate
Effluent proposed t:lml!gc in product Receiving Body
Generation i
INDUSTRIAL -
Process + APCM R
Boiler ]
Cooling
Washing o
Other -

Total Industrial

DOMESTIC
6.1 Segregation of Concentrated stream and its disposal:
6.2 Details of Reduction / Recyele / Reuse of effluent:
6.3 Effluent Treatment Facilities Provided:

6.4 Proposal for up-gradation of ETP (with time bound program):
6.5 Membership of CETP (if any):

6.6 Membership of Common Effluent Conveyance / Disposal Facility (if any):

6.7 Proposal to achieve zero discharge with technical justification and feasibility:

7.0 FLUE GAS EMISSION:
Sr. | Stack attached to Fuel Existing Fuel Proposed Fuel  [Stack Height
No. Consumption Consumption

7.1 Proposal for switching over to cleaner fuel. if any (with time bound program):

el Proposal for up-gradation of existing APCM (with time bound program):

7.3 Proposal for installation of new APCM (with time bound program):

8.0 PROCESS EMISSON:
Stack Stack attached to Stack height in | APCM Parameter Permissible

No. Meter Limit

8.1 Proposal for up-gradation of existing APCM, il any (with time bound program):
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8.2 Proposal for installation of new APCM (with time bound program);
9.0 HAZARDOUS WASTE GENERATION:
Sr. Typeof R Category Generation per Year Source of Mode Mode of
No. Waste {As:per (No Change) Generatio of Treatment
Schedule) Existing After B Storge | & Dhporal
Change in
" Product
Mix
9.1 Proposal for reduction / recovery / reuse / recycle / sale of waste, if any:

9.2 Proposal for efficient recovery of solvents (with technical details):

9.3 Membership of Common Secured Landfill Site (it any):

9.4 Membership of Common hazardous waste incineration facility (if any):

10.0
10.1
10.2
10.3

DETAILS OF COMPLIANCE:

Status of environment clearance conditions compliance and its validity

Status of Consent and its Validity:

Natice of Directions / Closure Orders issued by the GPCB during last 2 years:

Under the Water Act Under the Air Act Under the E.P. Act

Notice of Directions

Closure Orders

104 Status of submission of Environment Audit report for previous audit period (if applicable):

10.5
10.6
1.0
1.1

11.2

EMS adequacy certificate from environmental auditor:

“No Increase in Pollution Load™ certificates from environmental suditor:

ADDITIONAL INFORMATION IMPORTANT FOR APPRAISAL OF THE PROPOSALS:

Product wise Separate Sheet. showing the existing and proposed change in Air pollutants (e.g. Kg./Hr. or,
Kg/day). Water pollutants (e.g. Kg/day) and Hazardous Waste generation (Kg./Month or, MT/Month) along
with respective proposed control measures suggested, must be shown in tabular form. Along with the details
of total change in pollution load (Water, Air, Haz. Waste).

Separate colored Layout plans for existing and proposed plant machineries along with north direction must be
provided.

1.3 Details of MSDC of all the Raw Materials & Products must be shown.
1.4 Copy of valid consents must be produced.

1.5

1.6
1.7
1.8

Comparative statement showing ARs of w/w & stacks samplings must be shown with prescribed permissible
limits of respective pollutants.

(A) List of raw materials with quantities must be product wise, in tabular form.
(B) Chemicals reactions giving each step of the process must be given.
(C) Mass balance for each reactant has to be given.

(D) Separate sheet showing the details of product wise consumption and waste water generation (from
existing & Proposed) must be shown in tabular form.

Undertaking for no change in machinery and plant layout,
Hazardous chemicals storage facility.

Product wise effluent quantity & their load.
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